CNTRAL ADM]NLSTRATIVI‘ TRIBUNAL
E RNAKULAM BENCH

OA 29,67, 87, 113,126, 137, 181, 212, 266, 268,
269,277,.281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348, 350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
: | 634, 635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013

Thursday, this the 6™ day of March, 2014

CORAM:
" Hon'ble Mr.Justice A. K Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Adml_rmtratlvc Member

1. 0OA 29/2013

I.  C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

o

1.P.Latheef

{ S/o Atteka

' Thiruvathapura, Kiltan Island, .

- Union Territory of Lakshadweep-682 558 Applicants

| (By Advocate: Mr.Shabu Sreedharan)
Versus

I. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

o

- The Director of Panchayath |
Union Territory of Lakshadweep
— KavarathiIsland-682 555

é? 1&}1\0 Chairperson
' ~Ngldag,c (Dweep) Panchayath



4. Fhe Executive Officer | S @
‘thlage (Dwecp) Panchayath | B
; ‘ Ktllan Island Union Territory of Lakshadweep-682 558 -

5. The P1 1r’101pal
Govérnment Senior %Condary School
Kiltan Island.
Union [emtory of Lakshadweep-682 558. Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 5)
(Mr.R.Ramdas (R3)

Y

2. OA67/2013

I.  Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan Island
Umon T err itory of Lakshadweep-682 558.

Mansha T, »

S/o K1davu Komalam

1 henakkal House, Kiltan Island

Umon Terr 1101y of Lakshadweep-682 558.

9

3. Ab‘dulla'A‘P.

S/o Khalid

Alimapura, Kiltan Island

Umon Icn 1tmy of[ akshadweep-682 558.

4, Ra71 , .'..
S/ 0. Syth KoyAa

Sayed Muhdmmed Koya C.H.

S/o; Muthukoyd

Chamayath House, Kiltan Island

Umon Telrltory of Lakshadweep-682 558.

- 6. Rafeck Khen H M.
. S/o Abdul Rehman
Ny ~Jtya1 House Kiltan Island
. i Iemtory of L.akshadweep-682 558. Applicants

éhabu Sreedharan)

~Versus



.l. Umon Tetri 1tory of Lakshadweep represented by
 the dmmlstratox Kavarathi [sland- 682 555

Y

1 ritory of Lakshadweep
Kavarathl‘:lsland 682 555

3. The Chanrperson
Vlllage (Dweep) Panchayath |
K}ll.tﬁa.n I:szland Union Territory of Lakshadweep-682 558

4, The ,E,xec'utivg Officer
Village (Dweep) Panchayath

Kiltan Island - _
Umon Ten |t01y of Lakshadweep-682 558 Respondents

(By /;\cﬁ_vg)cat_:e,:' (Mr.S.Radhakrishnan (R1,2 & 4)

3. bjl&ifé?/iom_

l. < Abdul Salam P.P, age 43
9/0 Saldmuhammed
_ uthnyapura Kiltan Island
L akshadweep

Applicants

Versus

. The Administrator
Umon Territory of LLakshadweep
Kavarathl 682 555

2. ‘L;i .;;',anec‘Lor ‘Department of Science & Technology
| §hadw ;p'Admmlstl ation,
| and-682 555
3. Officer
invironmem Walden

Réspondehts_ .




(By Ad:V cate (Mx S.Radhakrishnan (R1,2 & 3)
BN (Mr R.Ramdas — R4)

a4 'OA 113/2013
I \/IuLhukoya T P
Sto Kidave Hay
o Thnuvathapula Kiltan, Lakshadweep.

‘ -Pandala Klltan Iakshadweep

3. Yacoob P K
S/0.Subair. A.
Punnakkad Kiltan, Lakshadweep

e 4. A11 Mohammed
! S/o Altaka Aliyar, Kiltan, Lakshadweep

5. . Kunhlkoya A.P.
' S/o Sayed Muhammed P.K.
A_xakk' ap_ura Kiltan, Lakshadweep.

8. ;.vathal C lI
S/o' Mohammed P
Chad;puré' '1 IQiAl_tan Lakshadweep.

Versig

- Applicants



v . l. The Administrator
B Union.Territory of Lakshadweep
’ K'av.arathi,-682 555. '

2 The (,halrpelson
Vlllage (Dweep) Panchayath
I(iltan7682 558

3. T he Employment Officer
Kavaralhl L akshadweep 682 555
4. D,; rector of Panchayath

‘Department of Panchayath
“Kavarathi — 682 555

5. The Executive Officer

6. l—lg;)x:'tfic-ultural Assistant _
. \__/i?lléf:g’ql(Dweep) Panchayat, Kiltan-682 558.

I A%adulla K C
S/o Yousuff
Kanmchetta Klltan Island
U of Lakshdadwcep 682 558

2. Kunhl M

4, Sa]ecm P, P A
S/o Harnsa i
Puthenpuxa Kiltan Island
UT ofI akshdadwcep 682 558

:iltan Island
dadweep-682 558

. Village (Dweep) Panchayat, Kiltan — 682 558 |

Respondents



?“’u\v’? [SX mm»&;‘,-;c Coar

6. Kunhl K P

7. oAbdul KdSlm P.V.
S/o Muneer- -
Pentamveli, Kiltan sland -
uT qfl akshdadweep 682 558. Applicants

- (By Ad_vocate: Mr.Shabu Sreedharan)

Versus

b Umon T emtoxy of Lakshadweep represented by
he Admlmstratm Kavarathi Island-682 555

2. The Duectox of Panchayath :
Umon Territory of Lakshadweep
l\avarathl Island 682 555

3. ic (,hanpexson |
V1_llag_e (Dweep) Panchayath
. K_._il;ar; Island, Union Territory of Lakshadweep-682 558

4, ’l‘l1e‘}fxéCutivé Officer
anlagg (chcp) Panchayath
Klllahilsland Umon T emtory of Lakshadweep 682 558
"‘nment Warden

[ t of Envnonment and Forest
7ona Omce Klltan [sland
Umon lemtoxy of Lakshadweep 682 558. Respondents

~

(By Ad\/OCate ] (Ml S.Radhakrishnan (Rl 2 4 & 5)

6. OA 137/2013

I .Jqlaludheen 1< K.
~ S/o Shaik Poovalap
Poovalap House Klltan Island,

weep-682 558.




6.

Ameelall Al P

S/o Syed Mohammed
Alaka,lapma House, Kiltan Island,

UT of L,aksh’édweep-682 558.

Ismail T

'S/o Yusuf

Tholiyoda House, Kiltan Island,
uT of'-Lakshadweep-682 558.

Syed Mohammed Koya K.P:
Slo Mohammed

Kanjipura House, Kiltan Island,
UT of Lak,sha.d'weep-682 558.

Kasimkoya C.H,
~ Slo Muthukoya

/\mmlpula House, Kiltan Island,
uT of 1 akshadwecp 682 558.

(By Advd'céf'te':}ﬂ\'/igﬁhabu Sreedharan)

Versus

itory of Lakshadweep represented by
Fatm Kavarathi Island-682 555

"1 he .Dlre:ctm of Panchayath
Umon]Temtoxy of Lakshadweep

‘ep) Panchayath
=‘3Umon Territory of Lakshadweep-682 558

M AIsland
n emtoxy of L akshadweep -682 558.

Applicants

Res,»p_on‘c‘lénts '



I, Sada <athulla'A ‘age 38
S/o. Kunh1 Ahammed
AJI’ldd House Knltan Island
I akshadweep

- Nar; jll}a PT age 26
S/o Kunhl
Pa lll‘thlthlyoda House Kiltan Island
L. akshadweep _ ' Applicants

(By Advoéaté:'Mstagisy [. Daniel).
Versus
I 1 he Admlmstxator
Union Territory of L akshadweep

Kdvcualh; _682 5585.

:;l"he Chalrpegson
VElIE ' weep) Panchayath

Depart‘ ,en‘ 6f Panchayath
\anlathl 682 558 ' Respondents

(By°Advocatc Mx S Radhakmhnan (Rl& 3)

8. OANo 212/2013

- P P Havvabl W/o ‘Abdul Salam
Labou1er Agncultmal Department,
Résiding at Pallipuram House,
f Lakshadweep,

Applicant

aju Babu)




- - . 9
.. Thé Adlniiiiét}at01
' <Union Temtory of Lakshadweep
Kavaram Island 682 555.

(By Ad’V'Qqate Mrf.‘ 9 Radhakrlshnan)

9.  Q.A2662013

| SabirAlLK . -
Kuriyathiyoda: House,
Kiltan Island.

i 2. C.P. Firoz
' Chemmanam Palli House
Kalpeni Island.

3. K.P. Cﬁepiyal<oya
Karuppathapura House,
Kalpeni Island.

Pak1<1pura House
Kdlpem Island

5. Habsa A
Allkome House
Kiltan Island,

6. A IS 'Nase'éma
Aynaputa Ho.use

Acmlmstratlon of the Union Territory
of Lal (Shadweep, Kavarathi — 682 555.

2. Fhe Dnector (Serv1ces)
Admlmstratlon of the Union Territory
of L akshadweep (Secretariat), ‘
Kavaram-— 682 555.

f Environment of Forests
' of Lakshadweep,

A Bepart

Yoo

Respondents

Applicants

Respondents



(By Advocate Mr S, Radhaknshnan)

10. () A No 268/2013

.Umon{I‘ef‘L_ltory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkaih Manzil
Ag,all Island, Union Temtory
L akshadweep ‘ Applicants

(By Advqcale: Mr. Grashious Kuriakose)
Versus
I ] he Admmlstratox

Umon Ten 1t01y of Lakshadweep,
Kavaxathl 682 555.

2. 1 he Duector of Panchayath
Dcpartmcnt of Panchayath
Kavarattl = 682 555

5. Spec;al Ofﬁcer‘
Vlllage (Dweep Panchayat Agatti) — 682 558. Respondents

“(By /\dvocale Mr. S Radhaknshnan)

1. ()A269/2013 |

Applicant
;\DMI NI '
’L \,

‘BM@




~ e I

Versus

2. j?he:fclhairpe:fzs“on.'
Village (Dweep) Panchayath
“Kiltan-682 558 - :

(8]

The Fmployment Officer
. Kavarathi, LLakshadweep-682 555.

| 4, Director of Péhéhayath
Department of Panchayath
Ka\jlara,thi_ '-682_ 555

S. 'I he Executlve Officer
Village (Dweep) Panchayath
Klltan 682 558

6. - Hortlcultuxal Assistant
Vlllage (Dweep) Panchayat, | .
~ Kiltan- 682 558 - Respondents

(By AdVocate: - (Mr.S Radhakrishnan (R1,3 & 6)

Lakshadweep: : i B | Applicant

Dweep) Pahchayath Kiltan-682 558




T gﬁg NE , Lr.':,, ¢

|
|
|
1 4. .
Panchayath
Respondents
(By Adv. hakrishnan - R1-3)
13.
l ) S
Slo. Sayld A\ K i
Vallomkadlyodu
Kiltan lsland r akshadweep
2. 'Sayed Badqsh'a Muhideen S.V.
Shahar Ban Vilas House ‘
Chetlat. Applicants
(By Adyiq_c'fa:_te: M;‘.Grashious Kuriakose,-Sr. & Ms.Daisy I Daniel)

Versus

Th Admlmstnator
UT of Lakshadweep, Kavarathi-682 555.

2. Dnectox .
SCIence & Technology
‘ Chcllat 6‘%2 556

3. Ducctm ol"Panchayalh
Rulja Developmenl Department of Panchayath
Chellai-682 556

5. Addl Sub ] 1§1bhél Officer
Chetlat 682 556

6. Jumor Smenuﬁc Officer
' Chellat 682 556.

Accounts Of" i

Respondents




' :Poody m -.House
-Kalpcm Island

3. A "I Ahadabl
Atha_nam Thottam House
Kalpenilslah’d;

4. P.P. Sulalkha
P uthlya Pandaram House
: Kalpem Island

5. C P Noo'lj‘ehan' ‘
- Chemmanam Palll House
Kalpem Island

6 AK Beebl i
Axakkalal IIouse
} <alpem 1s]and

7. M P. Mohammed
Mull)pula House
Kalpem Island.

‘B. Gangesh)
Veféus

)

ot-of the Union Territory

6f Lakshadweep, Kavarathi — 682 555.

(N

The 'Dil ector] (Serv1ces)

Admnmstlatlon of the Union Territory

of Lakshadwegap (Secretariat),

Applicants

Respondents



‘%’J-“"aﬁ";_"

15. _OA 300/2013

.. B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Androu [sland.

2. B.Ahammed, age 43 :
' S/0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

4, P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P. Poo‘kunhi age 50
+S/0 Khader, Matharapura House
Andrott Island

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/e Koya Kidave, Chettathada House,
Andrott Island.

8. K.P.Mohammed Yaseen, age 33, A
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10. *B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Paldth Puthlyapura House,
’Andxott Island.

R

'_,a‘mal age 48,
o @/o Abdulla Attalada, Ahydthala House,
Andxou Island




‘ - 15"

13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. :

14.  L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island. . ‘

15, C.Pookoya, age ‘42, _
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Ilhssain age 37,
S/o Kosamma C.P., Thacherry Blyyada
Andrott Island.

9. P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

20.  K.K.Kunhibi, age 52,
- S/o Yousaf, Komalam Kattu,
Andrott Island.

2], K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

[

22.  Mohammed Murshid, age 36,
‘ S/o Koyamma K.P: Moosathada
Androu Island.

23. K. C Mohammed Hussain, age 39,
S/o. Sayeed Ismail, Kannichetta,
A«w-—Andiotl Island.




o
wn

26.

30.

35.

27.

28.

34.

LN B
H T
R

M P.Khaleel, age 37,
S/o Assainar Mathaxapura House,
Andrott lsland

P.P. Hassan age 41, :
S/o Abdul Khader K Pexumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott [sland.

L.I%thummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o0 Pookunhi, Halookakkada House,
® Andrott lsland

M.P Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House
Andrott Island.

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kad1yammada House, Andrott Island.

K. Mohammed Basheel age 34,

S/o Aboosala U.K. Kumhathalam House
Andrott Island.

K. K Mohammed Farook, age 27,
S/o Kunhi Seethikoya, I(erakkadamah House,
Andrott Island.

° A Rasheed Khan age 39

K Abdul Salam, age 33,
9/0 Muthukoya, Kannathimmada House, -
[ Andnott [sland.



39.
40.
41.

42.

44,
45.
46.

47.

Pi\4ohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,

 Andrott Island.

“T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29, |
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
oAndrott lsland

M C llammedathbl age 37
D/o Y.ousaf, | \/Iylacheua House,
Andrott Island.

-D'oulathabi, age 33,
[D/o Kidave, Lavanakkal House,

- Andrott Island.

Guhar Madeena Beegum, age 37,
D/o,fMohammed B, Allyathala House,

And-rott slan d.

@K‘Denvcsh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,
Andlott Island.

o T

Versus

Applicants



[N

10.

1.

[5Y

The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Temtory of
Lakshadwcep, Kavaxathl

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat

- Androth Island represented by its

Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohla‘l:j)med Shamsheer M.K.
Slo Bathesha U.P.
“B(1a>/ay111<l<ac1a House, Androth.

Moh‘a’mmed Asker-
S/o Seethi .
All\/"tlhal’l House, Androth.

\ioushakhan M. K.
Q/O'Sued Koya
: ml\akkadﬁ FHouse, Androth

nmed Kasim P.P.
'fi‘dave Palathupra House, Androth

Ab(iul: Akbar
Slo ?uban
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Torahim

"'-_:.Alwathcnd llouse Andloth




13. Mohammed Hassan
= S/o Kunhi Koya
-Ayenamada House, Androth .

14.  Mohammed Abdusalam T
S/o Abusala
Thecheri House, Androth

15.  Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

16.  Muhammed Kassim
S/o Koya ‘
Shaikkinte Veedu House, Androth

17.  P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

18. N/I‘ﬁhaﬁflmed Khaleel
S/o Abdulla
Aliyathara House, Androth

19.  Muhammed Basheer C.P.
S/o Abdul Khader |
Cherikkal Puthiyapura House,
Androth. Respondents
(By Advocate Mr.S.Radhakrishnan — R1-4)
3 (Ms.Rekha Vasudevan (R5-19)
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16. ()A:3.0l/201§ ;

L. /\ttakoya T. V age 44
S/o Koya T hankgal T,
hai r\/allyakl(attu
Islandl‘

2. Sayeed K.oya ‘age 43 o
Sto Koya- Kldave Allyathara House,
. /\ndlolh Island -

3. Mohammed, age 54
S/0 Shaban, Biriyammada House
Androth, Island..

4. Yousal, age 60
S/o Ahammed I(andalath House,
/\ndxolh Island

6. /\bdulll\lasm age 38
S/o Nalla Koya Kunnashada House,
/\nd1 oth Island

7. l\/lohammed Basheer age 37.
S/o Yacoob, Allyathaxa House

Q/o Koyamma '.Mayampokada House,
/\nd;oth Islandl

0. Noufal agDe 43
U@/-oJ(oyamma Koya Thacheri House

__e_;r:i:'l\/loosathada House,



13.

14, ' )
‘E/o Kunmseedhl Palathupura House
Androth Island o

5. vIarook age 49
Slo
16.

17.

S/o Sayeed Mohammed Thacheri Moosathada House, -
At dloth Island




Ci et ,h"' . _v:. 4 .{..“,‘7\}-{ ""T'——-—_—_““ g
S s |

v‘fith;iyana_lakam House,

25. (R
Kandalath House,
an"d, ‘:;; T

: Andlothls]
26. Mohammed Saleem age 42 |
b/o Sayeed Mohammed,* Kunnashada House,
Anuoth Island

27. Gafoon age. 41
Sto T hang,u Koya Pentamveh House
Andzoth Island '

28. Stddceque]agje 43
- S/o Kidave, Modiyothada House,
Androth Island.
29. él%andcivas"":égei 33
:S/o Kunhi Koya, Pochalam House,

‘ Andxoth lsland

30.

31.

32, Il]yasf‘agc 36

S/o:Hamza Koya Allyathala House,
' A11c10111 Island

33. -_~\/Iohammed sheer, age 39
S/@ Saycedﬁf

hammed, Aliyathara House,

age 33

.. , Aliyathara House,

harapura House,
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36. Mohammed Saleem age 33
Slo: Koyamma Kanmpura House,
Andloth Island '

37. Sha1muddeen age 33
' S/o Abdul Kader, Behchetta House,
Andloth Island

38. Kunh\sccthl age 47
S/o Al hoo Sala, Lavanakkal House,
Andloth Island

39. Yacoob age 45 _
S/o Sainddeen, Kunnashada IIouse
Andloth Island

40. Abdul Jdbbdl agje 38
S/o Sayeed Mohammed Kannichetta House
/\ndnoth Island

41. Jamal agc 41
S/o Qayeed Bukan Bldumkattu Bllutheth House,

42. :
<a11 Thachen Blyyada

| Andn oth Is'l’ahd

43. Qajma Bcegum' age 29
: D/o: Na]lakoya Lavanakkal House
Andxoth Island

44 Shahan'lg Beegum age 28

dnd

jdx oth



48.
49.
50.

51,

53.
54.
55
56.

57.

B, Sayced Mohammed age 42

M}m»&? .4%
2k

Ilassan age 39
'9/0 %yced Bukdn Mathar apura House,
Aﬂdvl_()th Island T

9/0 Pookoya Neganmada House,
Andxolh Island

Koya, age 36" -
S/o Attakoya, Mathil House,
/\ndxoth Island

Kan’iil, age 41 ‘
S/0:Muthu Koya, Palathupura House,
Androth Island.

'oya L avanakkal House
th':Is'l'and:__ '

Sakal iya, age '32
9/0 Muthukoya Bllutheth House,
Andloth Island

gallh age 37 ;
S/o Kumkoya ‘Aynamada House,

Ahdj{)m Island. :




S/o Aboo Salah' Pelumpalll House
And}oth Island

63. Mu]ccb Rehman age 37
- S/o.Sayeed Buhan Kalakunnel House
- Androth Island '

64. Noufel K, agc 33
o S/o \Jattaya Koya Chenyadam House

65.

| *A dloth_lsland

66. Shamsu bhumoos age 34
Slo Chcnyakoya M., Pentamvilapura House
/\ndnoth Island

dul Naser, age 308

67 |
o % ottlathattullouse

68. hahulla age 33

iya Nallal House

69, I

:V/.:\ndlc;th Island

- 70. Rlyas age: 29 :
 S/oiShaik, Koya- P @ Pentambehpuxa Housc

andathu Lavenakkan House



72.

74.

75.

76.

77.

78.

79.

80.

Ana‘n.ot}

RS B4 o 3R S
e
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Rdhmat; Eage 42 S L
S/o I“ookuuy \/I Math]l House
/‘\ndxo h Island ,

'Mohammcd Hassan ,age37
_S/o Sayeed Mohamm

=‘;{Achammada House
/\ndtoth 'szland

Shamsudeen age 32
S/6 Muthu: Koya K. Nellal House
Andloth Island:

Mohammed Naseer, age 28

S/o Muhammed, Pentamvelipura House
/\ndloth S]and

_ Raulath Beeg.um, age 29

S/o Thangakoya, Arathupura House
Ahdl'()l'h Islénd.

E athahuddcen agc 38
Slo Kidave U, K., Makket House
Ancholh island."

Mohammed Mustafa age 33
S/o Ahammad1ya Jabalpura House
/\ndloth Island

Mohamqu Ka%;m age 47




ﬁ‘_‘!\

86. :
87.
| 88.
89.
| 90.

9L

92,

27

/\Ltakoya ag,c 49
S/o _Yacoob Allyathala IIousc

' /\nd:'oth Island

)| ":i:::"{hiyapura House

S/o Sayccd Mohammed Palllyett House
/\ndloth Island -

Bashcel ag,c 55
Thachcn Moosathala
/\ndloth s]and

Mohammcd F31001< ag‘e 33
- S/o'Nallakoya, (, L. , Tharampalli Makket House
A;jdloglw ﬁand

/\nd1 oth Is'land

MOhdlﬁlﬂde(&SllT] age 33
/ 'dsi-:Mohammed P.C., Pathada House

age 44
avanakka] Housc

S/o @ayeedqlalﬁall Kandalath House

: }/\ndloth Island




T

r“,.... e s fﬂ‘
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96. /\kbal c ,-age
K} Edayakkal House

97.
'Andloth Isléﬁ

98. Mohammed Musthafa age 42
Edayakkal House :
Androth Island _

99. Navas, égc 25
8/0 Fussain; Thahna Manzil
/\ndloth Island

100. Shanava% age 33
: S/o Shalafudecn Mathil House
'/\ndloth Island

101. Ha%san age 33
Q/o Sccthl M Lavanakal House
/\ndloth Island
; . FE z.l'
102. Mohammed Basheer age 42
S/o Yousaf Nellal House
A,ndnoth Igland

103.

104, /amul Abld age 26

9/0 Kldave K Palliat House
' /\ndloth Island

10S. Muthu K‘oya‘ age 39
S/o Kunhi, Seeth] Makkette
/\ndxoth Island




108.

109.

110.

111,

9/0 Satha1 I(anmpura House

/\ndloth Island

Jalal agc 49 ‘ N
S/o YousafP Mooda_ pma House
/\ndloth Island

_ Kldavu agje 55

S/o Indeen M. Bmyammada House
Andloth Island '

Kldavu age 59
S/o IlJab Mekkaillouse

| /\ndloth lsland

113.

116.

117, )

Mohammed Salahudheen age 26
S/o Koya T.P;, Kandeth House
-An,d:roth lsland

hakeer age 22
h, Makket House

/\ndloth Island

Abdul Gafo:'ol 'age 28

S/o Nallakoya T, Bappatlnyoda House
/\ndlothlsland '

Mohammed Yath;ya I(han age 23



122;
_' 123.
124, K
125.
" | 126..

127,

AS/o =Sayeed

'Androth 1slan

T ’-«f_u,‘.ziftﬁ’. "L‘;’ Bt
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120. Zaif

%/oiAssamavl N P Kandaiath House,

: Androth Island

: Mohammed age ! 50

S/o Abdul Khader K’aval Chetta House

: ‘Andloth slan

S/o:‘S:rddlque ;_Kunna ada House
Androth Island

Mohammed Aboo Sallh age 37

' S/o Musthafa Ammelam House

Andxoth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House
/\ndxoth lslcmd

Mohammed Rafeek C.P., age 38
Che1 1k <al Puthlyapuram

J,

5§ifeek, age 40
Eutheth House,
Mukbcel age 28

Slo Majeed L, Perumpalll House,
/\ndloth lsland

. Rashced Khan, age 33 '



‘ 132. Mohdmmcd Iazal age 38
: S/o Kldave M.P. .}\andalath House,

133, ]

134,

v S/oledave Poqvadakkattu House,
- Androth Island g R

1350 Mohammed Saleem ‘age 31
~ S/o Hassan Kunni, Keylyoda House,
'Andloth I%land :

136, KOyamma age ‘47
' S/o Aboo Saleh, Kavalchetta House,

3,

' _droth Island.;;
38, Abdul A/eez Khan age 41
| Sho. Mohammed Blrayammada House,

/\ndloth Island

139. Sham
140, T

141.

A}id

i .
4 l I

melam House,
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144, Saye

145 Ar
,9/ Buni amm Am elam House,

146.

147.

149.
150.
151,

152.

153.

1oth Island

l

Mohammcd Iqbal age 38
S/o Nallakoya, Perumpally House,
Androth Island. =

Pookunm dge . 56
Slo Yousafllajl Bappathlyoda House,
Androth Isl and T

S/o 1vda\'/c A Mayampokkada House,
/\ndloth Island
Chcnyakoya age 36
S/o Kunnikoya P.. , Thacheri House,
Andloth Island
. I
Ndsccmudheen K S, P., age 28
S/o Abdul <hadex T, Kalachetta Sarommapura House,

Lly burahrhan, age 31
Slo, Kunmkoya I\/I P., Chekummada House,
/\ndxoth Island '

Kunhlbl agDc 46
Slo Kaden P@‘;l"umpalh House,
/\ndloth leandi

)Fﬁyv*,fm:ﬁfﬁ?{x'__——— ST



k @ 55

157.
158,
159.
160,
161.

162,

164.

Ba%hcex ag_'-';

Slo Sayecd K, ” Kurm,; as da House,

. Andloth Igland

Mo‘lianﬂh'ed Km'ai'shi age2S

g S/o Sayeed Mohammed Karakunnel House,
/\ndloth I%land

Snaj, age 47 :

 S/oKidave K Kunnumpura House,

/\nuoth lsland

.Mohammed Rafi, age 31

S/o }lam/a Koya K. Pathummapura House,
And Island :

/\bd‘ul Jabbal age .35

S/o Kunm Qeeth‘l Makkett House,

' /\ndloth l%land

’Sajced Mohammed age 54
Q/o Kldavu Poovadakkattu House,

) '/\ndl_"‘th.lsla‘ id



168.

170.

171.

173.
174.
175.

176.

Dcpallmcnt j

‘{(V’;:z“{-\",\:.;?vf;.ar WS .

By

VM()hammed Rafee age 42

Slo Koyammakoya Mayampokkada House,
/\ndnoth Island

Mul]akoya age 47 e
5/0 Ma]e d-K. Lav"'akkal House,

g/o Kldave B, Amme- am House
/\ncholh Island

Mohammcd Kasm age 46
S/o Yousaf, Bappathlyoda House,

/\ndloth Island

Kadeeja, age' 51
D/o Kidave K Thacheri IIousc
/\ndxoth lsland

Mullabl, ach
0! B!

Al /\kbdl K age 25
S/o Chcnyakoya Kannathimada,
/\ndlolh lsland'“

Mohal‘nmcd §aileem ag,e 33

Versus

‘I".'hc /\dml"l'ﬁsu at01
/\dmnmtxallonofthe UT of Lakshadweep
Kavcu athx ‘68

' /}gncmtune
weep, Kavaralhl 682 555

Applicants



Respondents

1. OA 302/2013

I, Jaffer, age 35
- S/o Babujan; Pannethecheuallouse
Aminj Island :

S/o /\::'akb.'ya Mahka Houée
/\mlm lsland

4. Vallakoya ape 40

Eﬂ_,%ége. 47
d, Kombam House

' /\m’i‘m Islanud
7. 'Jabban P C age 36
S/o Cherlya Koya, Puxakkachetta Housc
‘ '/\lmm l%land

Applicants




oyt s s o
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Versus

l. _1 he Admlmstxator
Admlmstl allon ofthe
..I\avarathn 682 3'55

of Lakshadweep

Kav'al d[hl 682 555

3. [)1su it Panchayat
Amini represented by its
Execmive-Ofﬁcer.

4. Village (chep) Panchayat
Amini Island répresented by its , , A
lrx,e_cul_lve Qfﬁcen. >y , - Respondents

(By Adi\}:o!caft_'e.' ‘MrﬁS‘.Il;{_é%dhakris'hnén/l\/l/s Sheriff Associates)

18.

1. Aboobakel P age 41
9/0 Kunhlkunhl Pallam House
Ka\/dlalhl [s 1and

2. Musthafa B. {f.,';a"g’e‘45_
Slo Sayccd"ﬁ' akakada House

—

3. age 34
alika House
4, Z : _.,,.agb 43

S/o Chc:1 1yakoya K., Aympura House

5. Yacoob < P age 41
Sho Kidave U.P.; Kuttipapepura House
. Kavaxalh] I%]and




12.

13.

15,

5/0 lhangakoyé Bnekal House
Kavalathx lsland SRt

- Sajnha P. , age 32
D/o Alr /\ladam Poovmoda House
‘ Kavalathl Island

Bashccx P I i age 44
§/Q.RA;Q}1%1;1§;; dji;Palllpuna Puthlya lllam House

: S/o Ahmed Kattimmadé | Kadapurathaba House

Kavarathl Island

Salcem A P ag,lc 34
S/o. Mohammed .C.P. Athampapepura House
Kava:alhl Islfmd

’ ',m P.A., age 29
_P‘.‘, Puthlya Alikom House

/\nwar A P.,_._aoe 39 .
Sto. Muthu,, Ayncpula

Kavalath' I-sland
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20.
9/0 Ham/ath Al
Kavatathl Island

,‘L flyablyoda

21, Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland

22. _]hdayalhul]a S.M., age. 36
S/0 Hamzath B: K Subalda Manzil
Kavfnathx ls]and

23. /\nsal P P aoc 31
S/o Ch01 iya Koya K. P, Paklchlpura
: Kavaxathl Island '

24, Sulim’&n’ l\"P‘ 'a‘ge 38
S/o Klda\/e U.P., Kuttipappepura

Kavaxathl Island

25. Yacoob C P aoe 40
5/0 Y_g),u; ' f}??:; , Puleenakeel House

P aoe 34
Kochlpuxa House

26.

27. i
S/o Ham/alh _‘Veloda House
Kavaxat}n IS]aJE' .

28. Atlalioya "B" 'a'géfm A
S/o _/\'booback M I, Birekal House




Mohammed R., fi

: S/o Cheuya Koya P: m, Pullpmnakad House
Kavalathl Island
33.

S/OBab meM,Puthly Vlsl'rlavHouse |
' Klltan lsland SRR

34, Hussama]l K P ;-age 33 :
: b/o Muhammcd C Kuttlthayapura House
Kava1 athl Island

35. Sulalman M age 37
S/o Hamzath M. Maldanoda House
<dlealhl Island .

36. Ka]a I]ussam C age 37
S/o Ahammed Khan T.P., Chungam House

37. manTK age‘gg‘ :

38, Mohammcd shaﬁ 1< p. , age 3
' S/o Qayed Poo A; Kakachlyapura House
Kavalathl Island

39. Mohammed Raﬁ B, age 33
S/o'/\ttakldave T P Beeranthoda House




ety

43, 1
44,
45,

46.

'9/0 \/loh o

i AL

o Aljiaha'tlzhakepura House

Kava1 alhﬁ ls'l‘and

Shmafudhecn age 24
Slo,All A Poovmoda House
l\avamthn lshnd : ' Applicants

(By Ad\%o‘c‘ate: Mxl;KijB.Gangesh)

Versus

Respondents

Aivieectta House



P.I. SnaJ age 31 : '
S/o Abusaia, Puljxyalllam House
/\mlm lsland

K. K Ra/ak age 27

- S/o: Khadexkoya Kunmyatamkakkada IIousev

Amml lsl.a'dd ;

ai}am House
/\mml ]slcmd ’ o

.K (, \/Ioom age 44
S/o: Attakoya Keelachery House
/\mlm Islcmd o

i

B K_asmlkoya age 42

1 koya ‘Madam House
Amnm Is]and

i
R

Pookunhl , ‘
St T.C. chsaf Noormahal House
/\nnm"l’sl'md

Versus

i ':ide §] T of Lakshadweep

Applicants



3]

(s

IR A e L

42

iayats’
)anchayats

*Dnectox oflﬁducatlon S
'Dncctomtc o T-qucatlon
Administr ation ofthe Ul of Lakshadweep
'l\avcnathl 687 555 ; |

Village (D\vecp) Panchayat
Amini Tsland] represented by its
L,\ccutlvc O ﬂcex

(By Advocate M1 5 I{adhaki‘iislhfnan)

20.

(OS]

() A No 325/7013

Mohammcd /\bdul Razak
S/o U.KN: 1lla Koya
/\ualadd llou%c

/\nd ott Island

K [\/loosa -

/\ndlou lslanj

(ByAAdVOté&:h4gl{J§iGéngeﬂn

(U9}

Pl

L Versus.

l he /\dmlmstmlox

:he Union Territory
Kavalathl 682 555.

Dapmmcm ofl“nwoxmnent of Forests
Wnign/Terr: 1101v of Lakshadweep,

_ ,“Kdvdlalhl 687 555.

f ;1he UT of Lakshadweep, -

Respondents

Applicants

Respondents



S/OI Jai Aath K P P

lhpi";ré
KavalathI 'sland. o '

Lo

Abo@backer PK age 34
S/e IFathahulla, Puleenakeel
~Kavarathi Island.

4. Jc:ha'n'g'cc'r/\‘P age 32
/0 Hamieed, Allapma
KdV-dl_dth slcmcl

i

Gan gesh)

Versus

[ '] he /\dmlmsuatol
Admmlsl_l cmon ()I the UT of Lakshadweep

rathi-682.555
lcplesuncd by s Duecton

N I\dv' fathl Island mpte:scmed by 11s
1 ,\ccutlvc OrflC(,l

Applicants

- Respondents



i E ’?ﬁ\«’,"b,""‘:. ERTEE

et

o

(By Adv'o'c'aye: 1\/1‘1'.1(.-1"3..:Ga,r‘1ge.sh)
Versus

. The Administrator

/\dmi’nislrati’on of the UT of Lakshadweep

Kavai‘élh ;’{682' 555.

2

3. _Dcpallmonl ofl nvnonment & Forests
Union Territory of L. akshadweep
[Kavarathi- 6_62 555

4. Village (chep) Panchayat

Kayarathi lsland leplesented by its
lv’{'xé‘c't’lfli_y;*' )]

S/o l\/thdmOOd “d]l Chendipura,
l\d\’dl athi '

éali il HamcchP age 39

’7 .
S/o-Attai K.P., Pokara Chepura House,
Kd\/dlcllhl ; -'-'i: '

3. l\/lohammc 1? P ‘age 35

'Kalutholapua House,

age 41
P Uam IIouse

| Applicants

Respondents



'S, .
dam House, _
' ' Applicants
(By A
Versus
I The Admml%tlatm
Administration of the UT of Lakshadweep
Ka'Veii‘athi—,6'82;5.55.‘- |
2. Dnecton of Panchayats
' Depaltment ofPanchayats
Ad i Str ation 01‘ fhe UT of Lakshadweep,
Dneuo ate of Lc ucation
Admmmh ation of the Umon Temtoxy
ofLak%hadweep, Kavax athl 682 555
4. anlagp (Dw e)) >anchayat
Kavarathi Island 1eplesemed by its
' L,\cculwe QHICCI Respondents
I hottalhakkal a
exk
aat,Klltan ~Applicants



ersus

f Lakshadweep
2.
, 1on of the UT of Lakshadweep,
I(avaraﬂn 682 555 ’
3. The Chlef Lxecutlve Ofﬁccr

DISU ict Panchayat Unit

Kiltan, Uriion Temtory , :

oFLakshac weep 632 557 - Respondents
(By Advocate Mx S Radhaknshnan)

25. 0A33uﬂn3

L.
kamgésbaéual labourer in the Department of
Smence & Technology, Agatti, Lakshadweep.
2. Ib@mp ’. -
Slo deccd Buhan Ha_]l U
Pokkatha_ppada ( ouse) Agattl Island
3.



47

Applicants

(By A "'"i'kose, Sr. & Ms.Daisy I.Daniel)

ersus

cep, Kavarathi-682 555.

2. '.Chalrpelson T e
Vxllage (Dweep) Panchayat Agattl -682 557.

3. Chanpelson g
Vlllage (Dweep) Panchayath Chetlat Island-682 554.

The Junxon==..8uenhﬂc Ofﬁcer
Tt O 'S..C1ence & Technology

3. The Jumol S 1ent1ﬁc Ofﬁcer
Depaxtmef of Science & Technology
. Aoam 682 557 '

6. Dnectox ofPanchayath
Depantmem of Panchayath :
. Iﬁlayialza,tln': 682 555.- . Respondents |

(By Advocaie: Mr.S Radhakrishnan for R1,4,5 & 6)

Applicants

Versus




: Umon I;ell.llOi ofL kshadweep

Kavalattl i

3. Sub DlVlSlOl’ldl Ofﬁcer ,
* Kilan lsland Umon Te ory of Lakshadweep
'chm -
4, Dir'ector
Services, . :
U I of Lakshadwecp, Kava1att1

s

(By Ad\/dbéte‘ :"M_;r.S:il'%{!_édhakrifs_hnan»)

27, QA 34412013

L. K-_a_ésigm A o
S/o.Auakoya P.P
/\llyathala llousc Andrott

2. lalaluddm N

Mohdmmed Hassan C.E
S/o: Kunhlkoya SVPp:
l dayakkal llouse Andrott

Lo

4. M ohammcd Rafee K CK
S/o. Koya K.C
(,hm 1ya Kakkanal House, Andrott

5. Mbhéhﬁhlbd Kanialuddih M.K-
b/o Shil 1abudd1n Pookoya Thangal

Respondents



w

#9

X i\dvarattx 682 555

of Lakshadwe h |

Dixcddr of Pah‘chayats

‘Department of Panchayats
'/\dmmmhatlon of the Union Territory

()FL <shadweep, Kavaratti — 682 555
Dcpaltmcnt ofHectnclty R
Union lemloly of 1 akshadweep

,Kavcn dlhl 682 555

\/nllag,e (Dwe,ep) Panclmyat
/\ndlotl Island p‘lesented by its

D/ollamsa l:,llsacheua House Agathl

Bccl"alhumnm.]’ V
D/() Kasmx Koya: Py hapveed House, Agathi

Applicants

Respondents



BO

S/ol Casini Koya C. P
: Poovmodallouse /\oalhl

g/o Ha'm ed -
Kunnalhalam Ilouse /\gathx

0. NazerK
S/o.Kidave = - ‘
Kunnjkathiyapada House, Agathi

Il Sho\‘vl{alhéliii\/l |
S/o.UmmerB
‘ l\/lalgdydchodaIlouse Agathl

S/o \/luthath
Pathada Housc /\g,athl :

14, A;boob'acker N.M

-S/o \4ohdmmcd Koya
1\al\l<dch lIousc Agathi

17. /\)}iﬁl C .,
- S, Mohammged Koya T.P
C hallakl\ad llouse Agathl

1—-Ionf_$e, ‘Agathi

e Haji K

TR S
RSP YA
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_Muhammcd KoyafB‘
StoKoya "
'BlyathabWOda House Agath1

Nafeesa M. 1
D/o.Abdulla Kova K
Moollmmkakkada llouse Agathl

Koya P _
Slo, uvnhll\oya ,
Po da liousc Aoalhl R

K.clSlﬂli(O)kl I\‘ l‘\»'
S/o. /\bbobackex Koya
Kamalmalmlyodd uthlyalllam Agathi

boobackcx U
S/ Al Mohammed :
Uppmhoda II'()use‘ /\gdthx

Badal‘udhec V

Mindubi M7
D/o Altakoya; - :
Mamyam Sevnyodc l]ouse Agathl

c mensrreclan s am RTENGEY



34.

(%)
()

36.

40.

Samcm
S/o. Ma}ccd

1\/lumhmlhoy ),/\gall '

Saycd \/lohammed L
S/0.Kalid P
l Ha House, /\oathl

Naseer T.P

~Slo. Mulhalli

1 hekLu P uthLya Illdm Agath1
Ub’dl( 1y

S/o. Hamza U -
Ummmerodaclietta House, Agathi

Syul Mohammcd K T
S/o /\boo Sdla F _
amhn‘hlyoda lIousc /\gath]

C I\/_{é‘h'ainm ed -
daram House, Agathi

S /o l ﬂlhallml]a y
Blydshablyoda House, Agathi

llamomma _F P
D/ fq.j/\bdul kdd_cx;ko.ya P.C
Kk 'Ulhlyledm Agvathl

WA s



47.

48.

49.

'late Allakoya

_ KoOdam Hou%e Aoathl

Showk'athali ﬁ

S/o:Late Attakoya ‘
Sailaniyoda House, Agathi
Nissamudheén V.K |
S/o.Hamza C.K (L ate)
Vdddk chla THam, Agathl

Chel 1,ya Koya A K v

M ohammed /\h C P
S/o Kasml Koya A

53

Applicants



T R e sk

a o
Respondents
[ Ummcx F arook Shaﬁ
S/0.Aboosala
Malikakal House Ammn
2. P. A Sayedall :
Sho: }Iam/akoyas .
Puthlya Asharoda House Amml
3. Rahmath Beegam ' -
D/o Ahamed #: Malikakal House, Amini
4 Ahamédkoy : '
S/o Koyaklda /u, Surambi House, Amini
5. thyabx P(, L
D/o /\nthukoya Palliyachetta House, Amini
Applicants
' Versus
l. lhe /\dmmnstldlm ',
o .’2;




€p Panchayat
d 1ep1 esented by its
682 555

Radhakrishnan )

30.

I :Suharab'l _
Dio. I(unhlkunh-l :
?

a_ll,i(c:ham: HOuse, Kavaratti Island

2. Maha_moox M P ,

Respondents



12. .Beef\athummd B
D/o. Aboobackel .
Beexamthoda'f-, (avax atu Island

13. Iiéhnﬁa’th Bcég"u@m PP
'D/o Attal K.P.
lllochalachepuxa Kavaratti Island

14, Mauandth i
D/o.Maithu /\ynapula
D] ppepuna Kavaratt1 Island. _ Applicants

Admmlstratl .
0 f'Lakshadwe

ofthe Union Territory
), Kavaratti — 682 555

Respondents

(By"‘/\c{vocate M1 S Radhdkrlshnan)



Sulambl I{ouse Amml

3. Anwar Hussam
D/o Essa !:,.'
Koudpura House Ammx

4. deJtha Beeng 5
D/o Sayeed Abdulla Koya
Bell House Amlm L

5. 'i'laméé{dathb'i:' o
Dfo. Shaikoya
Monakkallachetla House Amini

6. l"l"i%'saiﬁar' 'v{.:
S/o Mohammed
/\lnmmccheua Housc Amini

7. KCNasgr o

Versus

I, The Administrator
Adminjstiation'of the Union Territory
oi L akshadweep, Kavaratti — 682 555

2. Dnector o[ .Panchdyats

va*rathl 1ébxesented by
'ne tor odeucatlon - 682 555

Applicants



Respondents

;K'a,ithart:HOu:s_

3. ,éayéd Mohari
S/0.Aboosala: - ~
;Kaxachetta House Andrott

4, Mohammed Hussam |
S/o Mohammed :
:Bappathlyoda House Andrott

Applicants

I 1 he Admmlslftratox
mi f'stx ation =Q_f Lhe Umon Temtory

Respondents



33.
I
2.
3. t iassan .
S/o. Attakoya
'Kunjanattlchetta Andrott
4. ‘Yousaf
9/0 Pookoya '
Puthxya Fddlyakl<al House Amini. ' Applicants

(By Adchate;: M-x;..K}.B.} Ga'ngles!h)

2.
shadwcep _
attl = 682 555
3.
4.

'Andrott: EIslandt represented by its
ercutwe Ofﬁcer - 682 554

Respondents




L
5
3. : :
S/o Muthukoya
_Pemamvellpura I-Iouse Andrott
4. Mobhammed Féisal

S/o. Slddeeque L : .
Makket House /\ndlott Applicants

Admlmstratlon ofthe Union Territory
ofl ak%hadwcep, Kavarattl - 682 555

2. Depaxtment ofAnlmal Husbandry

4, 'Vlllage (Dweep) Panchayat
Andrott 1sjand represented by its
ercutlve (Dfﬁcer - 682 554 Respondents

| (By Advocale MxSRadhakn ;‘svhnan )




e

4. K: P Homz_akoya it
S/o.Aboobacker ! .
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K. Showkathall
S/o. Sydubukharl :
Kondmod House, Agattx

6. B Sharafudhcenl
S/o Umme‘rAElla I
Beeyakuttiyoda House Agatti

7. V K'Moh'ammed Mukthar ,
$/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

8. /\bdul Rahlmdn":'

Applicants
2. f Animal Husbandry
.of Lakshadweep, Kavarathi
‘ @_pbs;Panchayat
| atti Islan 1'epresented by its
‘ ’},g: D‘XGCUUVC O 6 — 682 553 - Respondents

M



R

Applicant

Vexsus

l. 1 he Admlﬁlstratox

/\dmlmsu atlon ofthe Uhion Territory
of L. akshadweep, Kavarathl 682 555.

2. The! Duector (Sewnces)
Administration: of the Union Territory

of Lakshadweep (%ecxctarlat)
Kavaxatll - 682 555

3. Dcpartment 'Q ng,l 1culture
Yrion Ter 1tory ‘of Lakshadweep,
Kavafathi s 682:555. ,f"
Replesented by its Dnector Respondents

(By Advc.)”cate"Mx S' | Radhakrlshnan)

37. OA 355/2013 o

. HES '
e . . '
P ot

l. iMuLhUkoya
‘S/o %halkoya

Applicants



.V1llage (Dweep) Panchayat
“Andrott.Island" represented by its
I:xecutlve Ofﬁcer-— 682 554

(By Ad-\.{-Q_ca.tcr Ml:»% Radha-kr.is@hnan )

38, QA356/2013"

1. ,IAl"aj‘af"'Ohn.nzalji" i
D/o Koya Kldave M

¥ -
i:'Qfl‘hie Union Territory
—"ri;"il(éva‘i'atti - 682 555

2.

3. il g,e (Dwi p)‘Panchayat

Kalbem ls]ahd 1eplesented by its
fh XCcutlvc @ﬂloer +682552

el
i Lo
‘ .
: A
‘ \
\
\
s
1
'
.o [ \
T ™
- g

Respondents

Applicants

Respondents



10.

12,

13.

/\bdul Lalheei
S/0.Pallath Kunhl Koya*
Nenempappada House,: | Kalpeni

Altakoya

(,hcnya,Koy
S/o'Ahmed

.;;l<oya ;
yap ""akéd House Kalpem



18.
S/o Koyamma
Manjlyenam House Kalpem

20.

21.

I ulhglyapura House Kalpem

(By Advocate M. K ] Gangesh)

- Versus

y;of Lal@shadweep, Kavarathi
y. '1ts Dlrector

: ~Department ? éanc‘:ha)?ats
Admmlstlal on of thie Union Territory
ofLakshad "ec;,p:, Ié(aygrattl

Applicants



Abdul Latheef 4 !
Keela Vlllattom Amm Island
Lakshadweep L

(By Ms.Shahna Kai':th:i:keyan)'?f :

Versus I

l. Vallage (Dweep) Panchéyath
L/\mm I.sland
Re Q-sented by the Chanr Person
Pm "682 552 :

i
R

2. 'Secretary ; S
De' ) artment of Panchayath Kavarathi

3. [)1rector
E mployment and Tlammg
Uhidh’ 1er11101y ofLakshadweep
Kavarathx

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013'.'52.; 5'

Rabeehathulla B.P.; aged 35 years

S/o. Mohammed Koya TN, ©

Labouier; Klltan Resxdmg at Vallyapura House,

Kiltan Island R v Applicant

(By Ad,.iv'p‘itfz,a%je:ﬁ,sgj P.V. Moharian)

R Versus
I.  ‘Thé Administrator, -
,UT of Lakshadweep, .
Kavaratti-682 555,
I“lectncal DlVlSlOl’l Kavarathy

,Dnrector of Panchayat

Respondents

Applicant

Versus



Respondents

[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. ()A 364/2013

Ai,

Abdul QUblSh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, UT ofLakshadweep, working as
Casual Labourer (L 1: "',Stock Inspectors Trained Labour),
Animal Husbandly Depax’tment U.T. of Lakshadweep,
Kavaxalhl il» i i

"i

Applicant

' D“lsyAI Damel)

(4 Versus

2. Chafrper%on Vlllage (Dweep) Panchayat,
lKllTan,~682 557 Ry

gpr'of Ammal Hus,bandry,
o} Lakshadweep, Kavaratm 682 5S5.

){gath,gi'%pepzartment of Panchayath,

Respondents

Radhakrlshnan (R1,3 & 4)]

45, OANo 366/2013 '

L Mohammed Kasm o
N R deeed
e ‘kanmpuxa HOuse
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Applicants

(By Advocate Mr. K B: Gangesh)
Versus

I.  The Admlmstrator
/\dmmlsttatmn ofthe Union Territory
682 555.

'oI L akshadwcep, Kavarathl

Represemed by its .fﬁcer in charge.

Dlrectorate of Art & Culture

4.
/\dmmlstn atxon ofthe Umon Temtory

Respondents

[




6. Khan agcd 32 years S/@ Muthu,
‘ Puleenakeel House Kavarattl

7. /\bdulbau ag,edx34 years S/o. Hamza Koy,
Monakkal Hoyse Ammu

8. ﬁSayed Koya:_aged 44 years S/o. Pookoya
‘ 1.k / Applicants

Versus

l. l hc /\dmnmsu ator, ‘,
Admlmstmtlon of the Union Territory of Lakshadweep,
Kavalattl 682, 555 il

Respondents

o 417 Baseonoi
i LT

L



t.

ged 36 years, S/o. Shaikoya,
Pura PIQ;uSe, Andrott.

t.aged 27 years, S/o. Kunhlseethl Koya,
*ndrott



s . 2
g ‘,-- "A‘

73 @

éouda ,1' K. C. P agcd 29 iyears, D/o. Attakoya,

17.
erlyapura House, Andrott.
18 3 years, S/o. Sayed Mohammed
19. Koyammakoya
Applicants
(By Advicate
| Versus
1. The Administrator, * .. -
Administratian’ of the Umon Territory of Lakshadweep,
Kavaratti- 682 555 i
2. .Dncctor of Pathayats
Department of Panchayats,
./\dmlmstra 'On oflhe Umon Territory of Lakshadweep,
‘ ) 3 555 L
’25
3. /¢ Panchayat Andrott Island,
' i s:Executlve Officer — 682 554. Respondents

'S $/o. Koyamma,
Kavarattl

0 .fy‘e(;ars, D/o. Khamar Khan,
:_ se; Kavaratti.

36years ‘D/o. Hamzath,
HOusq Kavarattl
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)

8. ‘vears, D/o. Kasmi,

ratti.

Versus

L The /\dmmlsucllot
Administration of the Union Territory of Lakshadweep,
Kavaratti- 682_555.

o

DllCLl()l ol Panchdyaw

Ddel tment.of Pamhayats

_/_\,dn;l_n_lsua,lgpn,p the Union Territory of Lakshadweep,
Ka‘vax‘*atu‘ ‘682;;555.

3. ',[)uutolatc [“MLdlCdl dnd Health @cxvmes
chncsLde by;ltS. Dncctm 682 555.

4. Vxllag,c (chcp) anchayat

l>i>.<'é‘_cul‘ivé O( LCl — '682 555.

5. Villa,g_,L ( )wccp) Panchayat,
/\ndlou sland resented by its

49.

I. P Naseer, aged '35 years, S/o Kunhikunhi,
I?al l i‘c b_jam .lj';l 0 usé',L }Kava‘{ratti.

l’ I‘%’Nascu agcd 32 ycam S/o Hamzath,
l’uthlyd lllam Kavaram

N

Applicants

Respondents



7. /\bdul Rd/dk aged 28 ycars S/o Mullakoyd
~Sa1ab1yoda H()Usc Kavarattl Applicants

(By Advocale: SH K. B (Jdngcsh) "

Ve1 Sus

I l he /\dm in 1 Sl.l'vcll()l‘ _

2
Umon lul “of L akshadweep, Kavaratti
I,:_tp!t‘btl‘llﬁd_ by its Director.

3. Director of E?éri’éh‘ay‘ats,» |
Department of Panchayats,
Administrationof the "
Union lunloly of l.akshadweep,
K,dledul

4. :p) Panchayat,

o) Apr'esmted by its
’ Respondents

Muc dl\]\ly()dd I I()L _

l&adamal Applicant

[ Umon Territory
: 1\dvaldlh1 682 555.

he Director (Serv i@es),
-~ Administration of the Union Territory
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.of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555. |

Represented by its Director. Respondents

(By Advocate M. S. Radhakrishnan)

51.

0OA 373/2013

Adell Saleem, aged 32 years, S/o Nallakoy‘a.,

| Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

3]

Versus

The Administrator,
Administration of the

Union Teiritory of Laquh‘acfw‘eep,
Kavaratti.-682555

“Director of Panchayats, .

Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of S¢ience & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
\Qndroth Island represented by its ,
zxecutive Officer-682 554. Respondents



S2.

0.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551, Applicant

(By Advocate Mr. E.C. Bineeéh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep-(Secretariat Establishment Section),
Kavaratti [sland - 682 555.

- Director of Panchayats

Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti [sland — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of v

L akshadweep 682 557. - Respondents

(va Advocate Mr. S. Radhakrishnan)

33.

I

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhaimﬁed Rafeek, aged 42 years,

.. S/o late Muthukoya, Kattampalli Poomada,

L ;Kalkkandlyoda House, Agatti Island,

mon lerr1t01y of Lakshadweep.

Jamaluddm Aged 40 years,
S/o late Uminer; Mariyathoda Kandawargothi House,
Ag,atil [sland, Umon Temtory of Lakshadweep.
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4. TK.Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House; Agatti Island,
Union Territory of Lakshadweep. ) Applicants

('By Advocate: Sri N, Anilkumar)
' : Versus

l. The A.dminis_tra‘tcjr,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Ofﬁcer/Sp‘ecial Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Teiritory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

I. - Ishaque A.C,, aged 35, S/o. Junies T,,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,

e Kiltan Island, UT of Lakshadweep.

“‘\B*qul Rasak K.C., aged 37,
Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,

Re’suyl ng at Kattichetta House,
_/Kiltan Island, UT of Lakshadweep.
s
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Noorulla S.M, aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,

Residing at Saife Manzil, Kiltan Island,

UT ofLakshadweep . Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Parichayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Execurt?ijve. Ofﬁcer, N
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

3S.

1.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. Ismail, agé:;d"45 years, S/o. Eassa, Andrati Yoada,
Amini Island;,Union Tertitory of Lakshadweep, Pin — 682 552.

Khalid Unnam, é,g'e‘d 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6., Khalid A.P., aged 35 years, S/o. Alimohanimed, Aliyachetta,
2 x_f'Amini Island;*Union Territory of Lakshadweep, Pin — 682 55.

) ;.;Jafecxulla p.C, aocd 25 years, S/o. Kidave Naduvatta Chetta,
;,.Amml Island, Union Territory of L. akshadweep, Pin — 682 552.




8. Abdul Salam?fA., aged 38 ye:’ars',' S/o0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. .

- 9. Noorul IIassAﬁ K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amlm Island Union 1err1101y of Lakshadweep,
Pin — 682 552

10.  Jalal B.M,, aocd 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, /\mml Island, Union Territory of Lakshadweep,
Pin — 682 552

_1'"1. Najeeb A., aged 31, 8/0 Kidavu T.C.,
Ayeshera, Amini Island, Union T crrltoxy of
L akshadwccp, Pin - 682 552.

12. Nafeesath U.; aged 35 ;years, D/o. Eassa-Kottépp_ura-,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. | | Applicants -

€

(By Advocate: Sri Shiraz Bha'vg V.S.)
Versus

. The Union Territory of Lakshadweep, -
Kavarathi - 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths, :
Administration of the Union Temlory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer, .
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

(VS

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri §. Radhakrishnan)

S6. OA 388/20:,'13:

M‘;u_banaka Banu aged 27 years, D/o. Ibrahim,

(, Lavfmakkal House, Andrott.

I
RN y
),



3.

K. Sajeedkhajn, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

l.

wh

Versus
The Administfﬁim ’ ‘
/\dmml%tratlon ofthc Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director - 682 555. :

Assistant Settlement Officer,
Amini Island - 682 554.

Village (Dweép) Panéhayat;
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

OA 390/2013?'

C:N."Abdul’ Hakeem aged 38 years, S/o0. Koya,
Cherlyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

N. Habusabi, aged 50 years, D/o. Attakoya,
‘:1yarmall | House, Kdlpem



10:

13.
14.

15.

\R.

gl
Pakkath House, Kalpéni.

AT. Sheemab1 42 years, D/o. Hamzakoya |
Athanam Thottam House, Kalpem

A K. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K.K. Ilabusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/0. Mohammed A.K.;

Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P.I', ‘aged 42 years, D/o. Sayed,

Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. A.boobacker,
Kuulyachada House, Kalpem

M. Anwar ag,ed 37 years, %/o M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed
Mayamkakkepura k- louse Kalpeni.

C G. Naseema Beegum, aged 36 years, D/o. Ham/akoya M.K.,

Cheriyachaman Gath House, Kalpeni.

K.K. Attdkoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

akoya,&aged 33 years, S/o. Chariyakoya E.,
y alla IIouse Kavaratti.

ain All, ag,ed 35 years, S/o. Nallakoya,
1‘pu1aHousc Kavaratti.



22.

23,

24.

25.

26.

27.

28.

20.

30.

32.

33,

34.

82

Jaffer, aged 3*»2 years, S/o. Hasan T.P.,
Kaladi Hous¢; Kavaratti.

Basheer, ageédiSé years, S/0. Mohammed P,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 yf‘ears,‘D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, a‘géd 33 years, D/o. Al,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti. -

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillam, Kavaratti.

Noorul Ameéﬁn\, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheéd, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B..-,-éged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohammcdrai‘i""l'*.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Kha:n,“ aged 39 years, S/o0. Sayed Koya,
Edanilam I—Io_;ﬁ}gse, Kavaratti. ’

: Jassm C., aged 33 years, S/o. Ali K.P.,
“«.Chonam House, Kavaratti.

Z:I\Zi_.iohiammed Rafl,-aged 37 years, S/o. Hamzath Haji A.P.,
; Molokepura House, Kavaratti.

F
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38. Mohammed Sha‘ffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Amini.

39.  Abdul Rahee}@, aged 34 years, S/o. Abdu Rahiman,
Aynepura I~1Q§1se, Kavaratti.

40.  Mushin, agedﬁ‘i39 years, S/o. Nallakoya,

Kuttithayapura House, Kavaratti.

41. Akbar T.P, a‘g_ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

42.  TFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43.  Najumudeen .P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

44.  Shihab, aged"BS years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. '

45.  Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

46, Raheem A., ag'ged 30 years, S/o. Khader, Agam House,
Kavaratti.

47. l:‘irozkﬂ'lﬁan, a‘géd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya lllam House, Kavaratti.

49, Kadishil'av, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
‘ Chamgyathapﬂura House, Kavaratti.

51, K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
' Kunhibiyoda House, Kavaratti.

52. C.P. R.aheem; aged 31 years, S/o. Hameed,
T Chandipura House, Kavaratti.

, AT.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
“, Meélathiruvathaptira House, Kavaratti. :

T ¢
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54.

55.

56.

57.

58.

59.

60.

61.

62.

63.

64.

65.

66.

67.

Moomihath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dged:35 years, D/o. Koyamma,
T haleekcpw a I louse, Kavaratti,

Sayed Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummar manooda House, Kavaratti.

Abdul Rcheem aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., ag"ed 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, agedﬁv 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,fég'ed 39 years, S/o. Cheriyakoya,
Edanilam Fouse, Kavaratti.

Mariyommabi, aged 36 years, D/o. Mohammed,
Kattikulam I—Iou’se, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/0. Ahammed Haji,
PakIChlpUld House, Kavaratti.

Mube‘eha, aged 23 years, D/o. Sayed Poo,
Neliyaimpura;House, Kavaratti.

Salma,?ége‘d 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmed,éigcd 32 years, S/o. Attakdya;
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
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71.
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74.

77.
78.
79.

80.

82.
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Cheriy_akoya'gM.Cf, aged 32 years, S/0. Hameed,

- MelacH_étaa Hbuse;Kadmath. ’

'Shafeef.?i/.P., aged 39 years, S/o.’Ismail,.
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,

Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

‘Mohammed Iqubal, aged 46 years, S/o. Khader,

Attalada House,Arndroth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth. '

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House; Androth.

Badarudheen Koya A.B., a‘ged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, age'd 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth:

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

[Fathimath Suhara’, a.ged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., éged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha'ii'j‘., age;d 37 years, D/o. Pookunhikoya,

~Thailath House, Androth.

,ﬁl"Réh‘émth P..,)ége‘d\AZ years, D/o. Koya Kiadve,

hdda House, Androth.
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Sarommabi T 'aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years D/o. Koyamma K.P.,
Lavanakkal House Androth. '

Aysummabn T aged 45 years, D/o. Muthukoya K.P,
Thacheryllouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M?.,‘a.ged 42 yeas, D/o. Yakoob,
Puthammadafh House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunh1
Kunnel House Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House Androth.

gaﬁyabl, M, aged 39 years, D/o. Nallakoya M.,
ouse Androth.

Rahil M aged 39 years, D/o. Nallakoya
Math11 House Androth.

Hussain P.P., aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada‘ House, Androth.

Hussam E K ~aged 48 years S/o. Seethikoya,
,_Edaya al House Androth.




102. Hussain K., aged 50 years, S/o. Sayeed Bhkari T.M,,
nashada:House; Androth. :

103. 11; 40 years, S/o. Lava Burhikage Moosa,

Kun?riU’iﬁangéiHOuse, Androth.

104. Subaidabi, aé’ed 37 years, D/o. K.K. Sayedmoha'mmed,
Pathada House, Androth. ‘

105. Pookunhi, ag‘ed 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

106. M.P. Mohammed Hussain, aged 35 years, _ : '
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri KB Gangesh)
| “Versus

1. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. :

2. Dix'ectqr of Pﬁanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

'.;'?_.De‘partment of Labour and Employment,

3.
i at‘igﬁ‘n of the Union Territory of Lakshadweep,
Kavaratti — 682 555.
4. Depax‘tinent of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.
S. Depart:n]dent 6‘f.Agriculture, Administration of the Union Territory of

Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Deparlpné,ent of Women and Child Development,
Adminjstration of the Union Territory of Lakshadweep,
represented by its Director — 682 555.

7. Depé ment c;f Fisheries, Administration of the Union Territory of
: weep;;;iKavaratti, represented by its Director — 682 555.

epartment of Anirmal Husbandry, Administration of the Union
dtory of Lakshadweep, Kavaratti,

Ji;;e“sented by its Director-682355.

dy

cp
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Laksnedweelg Khadi and Village Industries Board,

9.
Kavarattl represented by its Chairman ~ 682 555.
10. Revenue Sub D1v1510na1 Officer, Kavaratti Island — 682 555.
I1.  Sub Dlv1310nal Officer, Amini Island — 682 554.
12. Assr_s_ta-nb gmeer LPWD Sub Division, Andrott Island-682 553.
13.  Lakshad _‘_me"e:‘p“Dl,s‘t:‘nfct Panchayat, District Panchayat (HQ), -
Kavaratti, -
represented by its Chief Executive Officer — 682 555.
14.  Village (D‘weep)vPanchayat, Kalpeni Island, represented by its
Executive Officer - 682 551.
15.  Village (Dweep) Panchayat Kavaratti Island represented by its
l*xecutrve Ofﬂcer —682 555.
16.  Village (Dweep) Panchayat, Amini Island,
represented by its Exccutive Officer — 682 554.
17. Village (Dweep) Panchayat,-
Kadamath Islarid, represented by its
Executlve Ofﬁcer 682 553.
18. Village (:‘Dw‘e‘eip) Panchayat,

Androth Island, represented by its
Executive Ofﬁcer - 682 552. Respondents

[By Advocate: Sn 9 Radhakrrshnan (R1-8 & 10—18)]

58.

I

o

0A 39_2,/,2‘0,.1;3,

l-lu"sfszazin,;S/O’{Abdosa’la

Shukoor-,vz S/o late Kidave,
Pdkrumupanoda House, Agathi,
Presently _Q’rkmg as Cleaner,

GS Hospltal Ag)attl

W,wef S»/@ Attakoya
al<and1y@da House, Agathi,

P lesently workmgD as Cleaner,
R}/S Hos’pltal Agatti.



4, Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Iospltal Agatti,

Mohamed,

se, Agathi,

ing as Cleaner,
R(JS Hospnta Agatti.

6. Hajara, D/o late Hyder,
Beepapada House, * Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

7. Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I-Ivospite.il,,Agatti.

8. Abida, D/o Hameed
Mak @yachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

9.  Sulaikla, D/o Mohamed,

‘ Koylam HHouse, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

n, S/o Hamza,

hlyoda House, Agathi,
workmg as Cleaner,

5 1tal Agattl

11, Maha 'S/o Koyassan,
’ Ampcrpallyllouse Agathi,
Ptesemly wokag as Cleaner,
‘RGS ioepxtal Agatti.

12. Sal‘t'ulla,‘ S/o A_bdurahlman,
: MaliyafhodaiHousc Agathi,
Ple%cntly wor kmg as Cleaner '




5. Abdulla S/O,Khalld .
Kandavar Goth1 House, Agathi,
Presently’ workmg as Cleaner,
RGS Hospital, Agatti.

(By Advocate: Sri R Ramadas)

Versus

1. The /\dmnmsl:ator
ion Ter ritory of Lakshadweep,
Vit 682555
2.

3. lhc Mcdmal Ofﬁcer in charge,
' 4umty IIealth Centre, Agatti Island,

ddejﬁen, aged 41 years,
ed Madkmachelta Kattlpura House,
‘Urer,
& Assistant Engineer Electrical,
it Dividion, Kadamat

ged 31 years, S/o late Nallakoya
Jouse; Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
Division, Kadamat.

PRI P .
S

1, \sadu lla, aged 42 years, So Hameed Melachetta,

Applicants

Respondents
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ouse Kadamat, Skilled Labourer
ssistant Lngmee] Electrical,
DlVlSlon Kadamat.

K.Pi Kunl 11l<oya aged 41 years S/o late Hassalnan _
Kcela¢11erxy House, Kadamat, Skilled Labourer,

. Office’of the ‘Assistant Engineer, Electrical,

Hcctncal @ub DlVlSlOﬂ Kadamal R | "Applicants

(By Advocatc 911 R Sleeraj)

I

The Admmlsu ator,
Union’ Icmtoxy of Lakshadweep,
Kavaxam 682555

The Dncctox ofPanchayat

Department of Panchayat,

Administration of Union Territory of L akshadwcep,
Kavaratti- 682 555 ‘

The thet Executlve Ofﬁcer District Panchayat
Kadamat- 682 556 :

The As'sgstant l:ngmeer, Electrical,

Usiion Te llllg)ly of Lakshadwecp, Kalpeni- 682 557

and xeswlmg at Thithiyapada House,
Kalpcm Islarid- 682 557.

Ilydcl, S/o late M.K. Yousef aged 43 years
wor k ng as CdSUd] Labourer,




Ammal Husbandlv Unit,
Union.. Temto;y of Lakshadweep, Kalpem 682 557
and residing 4t Manchiyanam House,

Kalpeni 15larid-682 557.

mmied [bnu Jaffer, S/o K.P. Sayed, aged 44
years, working as Casual Labourer,

sbandry Unit,
1tory of Lakshadweep, Kalpem -682 557
and’ resi ing;at: Kakatchiyoda House,
Kalpem Is]and 682 557.

M.K. Naseex S/o P.Cheriyakoya, aged 33 yeals
working asCasual Labourer, ‘

Animal Husbandxy Unit,

Union lemtoxy of Lakshadweep, Kakpem 682 557
and residing at-Malmikakkada House, .
Kalpem Island 682 557 :

M Kalam, S/o M C Muthukoya aged 34 years
wmkmg as: Casual Labourer,
Animal Husbandxy Umt

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years, workmg as Casual Labourer,

Animal Husbandly Unit,

Union. Iemtow of 1 akshadweep, Kalpeni-682 557

and residing: at Kandamkalam House,

Kalpem ]sland 682 557

a, S/o late M.C. Ahmedkuml aged 47 years
asua] Labourer, ~

‘andly Unit;

y.of Lakshadweep, Kalpem 682 557

Maxal House Kalpeni Island- 682 557.

K. O Abdul Salam S/o P Assamar aged 39 years
wokag as Casual Labourer,

Arnimal }-usbandly Untt,

Umon Terr 1toxy of Lakshadweep, Ka}pem 682 557
‘ and 1651dmg at Kakatchiyoda House, |

Kalpem. sl"md 682 557.

S@hafa S/o late Sayedmuhammedkoya
Vears, working as Casual Labourer
.1sband1y Umt
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Union lcmtory of‘Ldkshadweep, Kalpem 682 557 '
and resldmg at Pokkarappada House, ! Lo
Kalpe i and 682 557. SR ... 'Applicants

Jnmkrlshnan)
 Versus

1. The fAkd’xﬁnini‘s’f‘frﬁator,
Union Territory of Lakshadweep,
Kavaratti.-682555 . '

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of- Lakshadweep,
Kavaratti, 687555

3. Ihe Chlcf ercutlve Officer, District Panchayat
Union” [cmtory of Lakshadweep,
Kav‘aréalttx‘ 6_382555
4. The V:e‘_Lerinéiry: Assistant Surgeon,
Village Dweep Panchayat, . :
Kalpeni-682 557 . o ~Respondents

(By Advocate: Sri S. Radhakrishnan)

61. OA 395/20315 |

L. Sainul § 1d S/o Yusuf, aged 40 years,
lala House, Kadamat,
ct Panchayat, Kadamat.

2. Ab”'dul bhukobr S/o Sayed Alj, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver Dlsmct Panchayat, Kadamat.

3. M. Khah‘d S/'o: Nadeer, aged 43 years,
Madurakam House, Kadamat,
- Helper, sttnct Panchayat, Kadamat

4. /\yoObkhan ‘%‘/o Kunhikoya, aged 37 years,
chitblvfMahal House, Kadamat, ,
' trict Panchayat Kadamat Applicants

Versus



3.

lh 1sirator

The rof Panchayat,

‘ Depaxhnent 01 Panchayat

/\dmlmstlat]on of Union Territory of La (Shadwecp,
Kavanam 682555

The Chief E xecutlve Ofﬁcer District Panchayat
Kavaratti-682559. o Respondents

(By Advocate: Sri S Radhakrishnan) |

62.

K. C /\bdul

thmon ‘
:\;KanldtU 68255

OA 40(/2013

P.P. bndj, g;fd'44 years, S/o M, Subalr
Puthiya Pandaram House, Agatti Island,
Umon .I err 1toxy o fL akshadweep

Noushad /\11 aged 32 years, S/o U. Sabjan
Keela’ %ldmma Pada .House, Agatti Island,
Umon l cmto.xy ofLakshadweep

/\bdul Naser aged 28 years, S/o M. Abdul Rahiman,
| Jlfom }House Agatti [sland,
mtoxy of Lakshadweep.

ged 30 years, S/o Kidave ,
ouse, Agatti Island,
'r';y of Lakshadweep.

hukoor, aged 38 ‘years; S/o Kasmi,
Kar 1yama<,hcua House; Agatti Island,

.Umon Icnﬂory ofLakshadweep

M. P Nvamuddm aged 27 years, S/OM Abusala,

_)ry OI Laks’hadweep Applicants

Versus

mé{r'atox '
Cmtory of Lakshadweep,

. / FN
The (,ha-.wpe]son, -

Loy



e N o
Village (Dweep) Panchayét,
Agatti Island, Union Territory of Lakshadweep 682553

3. The Employment Ofﬁcel Kavarattl '
Union Territory of Lakshadweep 682551
4. The Director ofPanchayat,

Department of Panchayat; Kavaratti,
Union Territory of Lakshadweep-682531.

5. The Chief Executive Ofﬁcér/Special Officer,
Village (Dweep) Panchayat, :
~ Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Col lecton /ASO,
Agatti Island, Union . Ter mory of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrlshna-n)

63. 0OA 404/2013

. Nadirsha N.P., S/o Nallakoya P.V., :
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Dcpaxtmcnt of Science & Technology- Kalpeni Dweep.

2. Affefudheen AK.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Dcpmtment of Science & T echnology- :
"Kalpeni Dweep. ‘Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus
1. . The Administrator,

Union Territory of Lakshadweep, Kalpeni.

i

;‘L‘Z’;‘;\l he Chairperson,
i AT "ilag;c (Dweep) Panchayat, Kalpem

e .{l-ircctor ofPanchayat
ltmem of Panchayath, Kavaratti-682555.



4, The Director,
Department of 801ence &T echnology v ‘ _
Kalpeni. o Respondents

P

(By Advocate: Sri S. Radhakrishnan (R1 ,3. & 4)) |

64. OA 406/2013

M.P. Shihabudheen, aged 30 years

S/o E.C. Mohammed Alj,

Skilled LLabourer, Am,mal Husbandry Unit, Kiltan,

Residing at Malayampura, Kiltan Island. D Applicant

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administratof,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557. ‘ _ Respondents
\ (By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 4132013

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as

Homeopathic Attender in Homeopathic Unit

iitann Dweep. o ' Applicant

( y A, '\/:ocatc Mr. Grashlous Kuriakose, Sr)
F B _w'-,(By Advocate Ms. Daisy I Daniel) -

Versus
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- The Administrator,

Union Territory of Lakshadweep,
Kavarattl 682555,

“The Chairperson,

Village (Dweep) Panchayat, Kiltan.

Director of Panchayat, . "
Department of Panchayath Kavaratti- 682555

‘Mission Director, | |
National Rural Health Mission, Kavaratti-682555.

Medical IOfﬁcer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66.

L.

T

OA 423/2013

Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

Ubaid V., aged 35 years, S/o Bambari, '
Valiya Illam, Agatti.

Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

Maviya U., aged 48 years, S/o Ahamed
Uriyoda House, Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

/& \va&(@ N/S hA\’®obacker P.K., aged 31 years, S/o Koyassan,
ST

i tkotta House Agatti.

hammed T.P., aged 39 years, S/o Hamza

Tfhopphmpadl House Agatti.

Respondents



10.
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Saromma M.; aged 39 years, D/o Hamza,

Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza UL,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Terr 1tory of Lakshadweep,

v KdVdI atti-682555.

Director of Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555."

Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S Radhakrishnan )'

67.

OA 444/2013

Aboosalih, S/o Rasheed Koya, .
Padalapura, Kiltan Island. ‘
Union Territory of [Lakshadweep, Pin-682558. . Applicant

(By Advocate: Sri Shabu.Sreedharan)

Versus

Union Territory of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.



2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

(OS]

The Chairperson,
. Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

4. The Executive OfﬁCer,
- Village (Dweep) Panchayat,
Kiltan Island. ' _
Union Territory of Lakshadweep, Pin-682558.

I

The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. o ' Respondents

(By Advocate: SriS. Radhakrishnan (R1, 2, 4& 5))
68.  OA d53/2013

I l—lamec{d K., Slo Abdul Rahman, aged 36 years,
- Keelazillam H) Kiltan Island. _
Union Territory of,,Lakshad,we,ep.
Working as Casual labourer in -
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadwcep Building Developmem Board, Kiltan.

l—lismihoor,. S/o Mohammed, aged 38 years,
Pakkiyoda (M) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

L.akshadweep Building Development Board, Kiltan.

(OS]

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of {.akshadweep.
Working as Casual Labourer in
l.akshadweep Building Development Board,

Kiltan.,: Applicants




o

foo"

(By Advocate: Mr.-Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

The /-\cfhninistrator,
Union Territory of - Lakshadweep.

2. The Chairperson, -
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

(%)

4. Director of Panchayal, ‘
Department of Panchayat, Kavaratti. Respondents

(By Advocate: M[. S. Radhalq‘ivshnan (R1,3t04))

69.  0O.A No. 488/2013

Salmath -

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. KB 'G‘anges‘h)
Versus

|, The Administrator,
Adminjstration of the Union Territory
of LLakshadweep, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaraiti — 682 555.

Department of Science and Technology

Unioh Territory of Lakshadweep,

Kavarathi - 682 555.

Represented by its Director. Respondents

w2

(By /—\‘dvocaté'Mr. S. Radhakrishnan)

i1

s T, QA 492/2013
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini. -

Lakshadweep 682 552. Applicant

(By Advocate: Sri V.B. Ilarmalayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555..

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
K avaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,
Animal Husbandry Enit, Amini.
Union lcmtmy of Lakshadweep-682 552.

4, The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552. Respondents

(By Advocate: Sri S. Radhakrishnan (R1-3)) 1

71, OA 499/2013

1. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K, ,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunmkkam House,
Kadamiat Island

- Union Territory of Lakshadweep, PIN — 682 556.

2. Mohammed Shafi Qraishi Malika,

S/o. M, Sayedali,

vSData Entry Operator (MGNREGA) _

Ly‘i;,l_ age (Dweep) Panchayat Office (MGNREGA)-
damath Island Union T ermory of Lakshadweep,




102
Union %"l_’erri_tory of Lakshadweep, PIN — 682 556
(By Advocate.Mrs.‘ Sreedevi Kylasanath) | |
Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. . The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. - The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72. QA 507/2003

Muthu Koya K

CasualLabour, Street Light Maintenance
Vlllagjo Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr. TCG Swamy)

Versus

nistrator

ritory of Lakshadweep
lakshadweep Administr ation

Kavaratti — 682 555

1. TheA

[N

The Executive Engineer

(Department of Electricity)

":"Admlmstratlon of the Union Terrltory of Lakshadweep
(avaldttl 682 555

.“-1 he Secrctaly (Panchayats)

(Dmctoxatc of Panchayats)

/
A‘r
y

Applicants

Respondents

Applicant



P - |03

- Administration of the Union Territory of Lakshadweep .
Kavaratti — 682 555 :

4, The Chairperson
Village Dweep Panchayat
Amini Island, ’
Union lcmtoxy of Lakshadweep — 682 552

S. The Assistant Engineer (Ele)
Electrical Sub Division
‘Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory ofLakshadweep
Kavaratti — 682 555+ -~ - - .+ Respondents

(By /—\dvdcate: Mr.S..Radhakrishnan (R1-3,5&6)

73, 0.ANo. 50'9'/2013

. -Malecha Beegum K.C.
' Dfo. lndccn Kandilath
Kaval Qlwclla House, Androth.

2. Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth. .

3. . Subaida _
Dio. 1 <1dave U.K
Makkcl House, /\ndxoth

4. Aygha'rzécomn PVK
D/o Yakoob P. K

.....

; /\ndloth

5. Rahmath Beegum K
D/o.. lam/akoyd P. Pl
Kunhali House, Androth.

Thahira L. :
- D/o. Seethi Nallal



Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K"
D/o. M*"eed P.V.K
i Kad, Androth

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya Illam House

Androt h

Habsabi P.U.P

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(OS]

versus

The Administrator,
/-\dmin.ii_ét_ration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Directgtate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Qupestor

Coir | loductlon Cent& Androth — 682 557.

(By Advocale: Mf'. S. Radhakrishnan)

74.

OA 510/2013

}-laseeliéi@ Haseenabi Therakkal
(¢4l House, Kadamath

. Data E} ﬁy Operator

Vlllag,e Dweep Panchayath, Kadamath

(By Advocate'z Mr.R.SreeraJ.)

Applicants

Respdndents

Applicant



(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

Versus

I The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

4. The Chairperson :
Village (Dweep) Panchayath
Kadamat — 682 556

5. The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

6. The Sub Divisional Officer and

Programme Officer MGNREGA
KKadamat — 682 556 Respondents

75, OA 557/2013

L. K.V.Naseer -
Kodavalappu House, Kiltan-
Cook, Government Senior Secondary School
Kiltan '

2. K.P.Dawood
Kilappura House, Kiltan
Peon, Government Senior Secondary School Applicants
Kiltan . . Applicants

(By Advocate: Mr.R.Sreeraj)
Versus

Uhion Territory of Lakshadweep
“KaVvaratti — 682 555




Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 _
|
The Executive Officer, . |
Village (Dweep) Panchayath
Kiltan — 682 558 ‘

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal

‘Government Senior Secondary School

Kiltan — 682 558

(By Advocate: Mr.SvRadhakrishnaﬁ (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S |

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

M.P.Attakoya -
Cook, Government J.B. School
Kadamath i
Residing at Kalllyammakada
Kadamath Island

K .K.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

.. ‘P.Amanulla .
. Cook, Government lJ B.School
. ,'Kadamath

Resldmg at Kunnumpdra ‘j
Kadamath Island i

Respondents



/”‘ : S <7 AR
6.  Ummer P.P.I o
Cook, Government J.B. School
Kadamath ¥
Residing at Alikothapura
Kadamath Island

l

7. Hidayathulla P {
Cook, Government J.B. Scho’ l
Kadamath *

Residing at Kadamath Island

8. Muhammed Shafi P.P.
Cook, Government S.B. School
Kadamath
Residing at Kadamath Islan!d

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward ,
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11, Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School
. Kadamath :
Residing at Pupathada :
Kadamath Island = - : Applicants

(By Advocate: Mr.P.V.Mohanan)

i

Versus

1. The Administrator

~Union Territory ofLakshadweep
Kavaratti — 682 555

LT 2. Director of Panchayath .
: “ “Department of Panchayath

/’ R e Administration of Union Territory of Lakshadweep
/ty* f»‘yxwmmhﬁ&Sﬁ
;\{t g 3. ,‘ 1 he Head Master




Government J B School
Kadamath — 682 556

4. The Principal :

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77.  OA 567/2013

Habeebulla P.M ‘

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island : Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I The Administrator
- Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

S

3. The Principal ,

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556 ' Respondents
(By Advocate: Mr.S.Radhakrishnan)

78. QA 589/2013

. “Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida
ememan Marikilam House, Kavaratti.

-+ Habusa
* Alachapada, Kavaratti.

“h 4. Yacdob

o7t Kalddi House, Kavaratti.




sl
’,k 3

6.

17.

e e

Muhammed Salih .
Aynepura House, Kavaratti.”

Fareeda Beegam
Molokepura House, Kavaratti.

Saleern - )
Pallicham House, Kavaratti.

Bamban .
Nambicham House, Kavaratti.

Sayed Abdullakoya i
Chendipura House, Kavaratti.

Nafeesathbi-
‘Poodiyam House, Kavaratti.

“Jamaliyath = :

Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti,

Umnier |
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House,-Kavaratti,

Jaffer
Marikilam House, Kavaratti.

" Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kaviratti.

Hiyasudheen
Chamayathapura House,"Kavaratti.

jf":..l{?ath ahudeen
Kadapurathaba House, Kavaratti. |

““Muneer

Kuttipapepura House, Kavaratti.



~-~4-. AL g TR,

e
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21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. -

24, Jamhar Hussain
Beeranthoda House, Kavaratti.

25 Muhsin
Beeranthoda House, Kavaratti.
26.  Rauf

Chettipura Housc Ka\/alam

27. Hazarath
Chungam House, Kavaratti’

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K:B.Gangesh)
Versus

I The Administrator
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 -

3. Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
- - Department of Animal Husbandry
“Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

S. \/illége' (Dweep) Pancha&éth‘ Kavaratti Island
represented by its Executive Officer,

Applicants



"~ Pin - 682554 : _ Respondents

l,
(By Advocate: Mr.S.Radhakris'}!m'an)‘
Pl
79.  OA 582/2013 * i

1. Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

't (

l
E
ke
;l o
ih
|

2. Smt.Sulfabeegum It |
Cook, G.H.S Kadmat i "~
Residing at Melachetta Hauumakudl ’
Kadamalh [sland | Applicants

(By Advocate Mr.P.V. Mohanan) '
Velsus

1. T he Admxmstratox 5 :
Union Territory ofLakshadweep
Kavaratti — 682 555

2. Director ofPanchayath L
Department ofPanchayath -
Administration of Union| Temtoxy of Lakshadweep
| Kavaratti =682 555

3. The Library and In‘forml'étion Assistant
Office of Library and Information Assistant

Public Library, Kilthan 'Island 682 557 Respondents

(By Advocate: Mr.S.Radhakriéjh-han)

80. QA 601/2013 e

| Rasheed Koya S.V..,. S/loi'»..:‘Albdulla KoyaP.S.,
' Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedhatan)

-
o o,

o~ " ,5. Versus

:_10n 161 r 1101y of Lakshadweep, 1epxesented by the

|



-
<

*$ w};d mt.,.« eu ’, ‘~—k
Tome
Kavaratti Island, Pin — 682 555

The Chairperson, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, ‘
Pin — 682 558.

The Executive Ofﬁcer Vl lage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

The Library and I nformation Assistant, Publlc lenary,
Kiltan Island, Union ’Iemtory of Lakshadweep,
Pin— 682 558. . e Respondents

[By Advocate: Sri S. Radhakrishnan (R1,2,4 & 9)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. I-Ialﬁzath,'
Sara Manzil House, Agatti. .~ 1. . Applicant

(By Advocate: Sri K.B. Gangesh) -

(OS]

Versus

The Administrator, :

Administration of the Umon Temtoxy of Lakshadweep,
Kavaratti-682 555.
Director of Panchayats, -

Department of Panchayats :

Administration of Uniori; Teritory of Lakshadweep,
Kavaratti — 682 555. :

Department of Education, Administration of the

Union Territory of Lakshadweep, Kavaratti,
represented by its Director = 682 555.

Village (Dweep) Panch'a'y'at
Agatti Island, reprcsenled by its Executive Officer,
682 554. - Respondents

(By Advocate: Sri S. Rad’hakfiisjﬁnan)

82.

L.

-OA 635/2013 -

I“athahudheen K.P: aged 40 yeaxs S/o. Sayed Muhammed Koya,
"Kattdmpalll House, Agatll

Younis, aged 31 years S/o Abdulla Marlyathoda House,



Agatti.

3. . K.M. Shahida, aged 40 yeaers D/o. Kasmi, Kuttiyam
Mukriyoda House, Agatt1

4. K.M. Amina, aged 46"‘years D/o. Abdul Rahman,
Kuttiyam I\/Iukrlyoda House Agatti. Applicants

(By Advocate: Sri K.B. Gange;sh);
o Versus

I. - The Administrator, ‘

Administration of the; Umon Territory. of Lakshadweep,
Kavaratti-682 555. "

2. . Director of Health Séryi:c;:es',
Directorate of Health Services,
Kavaratti — 682 555. .

3. Medical Officerin charge
Community Health Centxe Agattl — 682 553.

4. Medical Officer in Ch.a{f ”‘e'-" RaJlV Gandhi Speciality Hospital,
Agatti — 682 553. Lo

5. Village (Dweep) Panéfléyé{ Agatti Island, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sr1 S. Radhakrlshnan)

T obet

83. OA791/2013

Fareeda Beegum M.I., Meppg@a II‘llam,
Agatti [sland. oo Applicant

(By Advocate: Sri K.B. Gangesh)

PR A ’

¢ Versus

1. The Administrator, “_‘ o '
_ Administration of the'Union Territory of Lakshadweep,
., Kavaratti-682 555.

;"‘Pirector of Panchayats, -:1:3
Department of Panchayats, -
Administration ofUmon Ferrltory of Lakshadweep,

. ,.-:::.'E:;f.‘rKa\/dldltl ~ 682 554."



3. Project Manager, Deswcate Cpconut Powder Unit,
Lakshadweep Development orporatlon Ltd.,
Agatti, Kavaratti — 682 554‘ :

4. The Deputy Dlrector (Admn,.) Lakshadweep Development
Coxporatlon Kavaratti —68 554 :

5. Village (Dweep) Panchayatl L
Agatti Island, represented by 1ts Executlve Officer, |
682 553. ‘vf‘; W Respondents

(By Advocate: Sti S. Radhakrishnan)

84. QA 822/2013

B.P. Navas, Aged 27 years, S/o. Kzismi M.P.,
Valiyapura House, Kilthan Island P O '

U.T. of Lakshadweep. Applicant

(By Advocate: Sri P.V. Mohanan)
Versﬁs

] I
oy !:"’3‘; SVTRE

1. . The Administrator, R
-~ UT of Lakshadweep, v
Kavaratti-682 555. |

2. Director of Panchayat,
Department of Panchayat, ¢ |
Administration of UT of Lakshadweep,
Kavaratti — 682 555. '

3. The Prmcxpal Govemment ngher Secondary School,

Kilthan Island — 682 556. Ly Respondents
( By Advecate @ Sh < MLA‘@L&‘\M»D
85. OA 880/2013 . L

‘Muthukoya N.P : l
Nalakapura, Kiltan Island | , »
Union Territory of Lakshadweep 082 558 Applicant

(By Advocate: Mr.Shabu Sx‘eedhal'an) ‘.

Versus
|

AR U -;L)nlon lemtmy‘ofLakshadweep rep1 esented
by the Administrator S R '
_:Kavalattl Island — 682 555



SERRIT

‘Director of Panchayath ; b

Union Territory of LakshadWéép
Kavaratti Island — 682 555 '

The Senior Admmlstratwe Ofﬁcer

- Education (District, Panchayath)

Union Territory of Lakshadweep

{

Kavaratti Island — 682 555 o

The Prmc1pal . ; R
Government  Senior Secondary School
District Panchayat, Kiltah Island

Union Territory of Lakshadweep 682558
L

(By Advocate: Mr.S. Radhdkrlshnan)

86.

OA 898/7013

K.C.Abdul Khader ‘;;::'l*.t" )
Kulikaraya Chetta House L
Chetlat Island - T

Union Territory of Lakshadweep 682 554

(By Advocate; Mr. Shabu Sleedharan)

Versus

Union Icn itory of Lakshadweep represented

E

by the Administrator it © .+

Kavaratti Island — 682 555
The Director of Pcmchay‘a‘t‘ﬁi i)
Union Territory of Lakshadw_eep
Kavaratti Island — 682 555 -

he Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)

- Union Territory of" Lakshadweep

Kavaratti Island - 682 555

S he Principal il

- .;fGovemmem Senior Secondary School

o '.D1strxct Panchayat, Chetlat- 1sland

- Umon Tcmtory of L akshadweep 682 554

(By Ad vocate Mr.S. Radhakushnan)

L

Respondents

Applicant

Respondents



ﬁm‘t“wﬁ
ne*_‘ |
87.  OA 904/2013 .

Kadeeja C.P
Cheriyapurakad :
Kalpeni Island L ’ Applicant

‘y J:'. { .

(By Advocate: Mr.K.B.GangesH)
Versus

1. The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer  : .
Office of Sub Divisional Ofﬁcer .
Kalpem Island — 682 554 j f

3. The Director (Rural development)
- Department of Rural Development o
Administration of the Union Territory
of LLakshadweep, Kavaratti - 682555 Respondents

(By Advocate Mr.S. Radhaknshnan) c
TR
88. 0A 905/2013 |

. Abdul Khader C.
Chekkiriyammada House ™ |
Agatti “Island RIRE L

2. Bugar Jamhar T.P :
Theklapura House o
Agatti Island ‘f ; Applicants

(By Advocate: _Mr.'K..B.Géngesh);{,

Versus | St
IS B L

1. The Administrator

Administration of the Umovn Temtow of Lakshadweep
Kavaratti Island — 682 555 M |

ifector of Panchayaths
wtment ofPanchayaths -

"’"::"Kavalattlflsiand 682 555




® w
3. Project Manager o
Desiccated Coconut Powder Umt

Lakshadweep Development Corporation Limited
Agattl Kavaratti ~ 682 555 '

4. The Deputy Director (Admn)

Lakshadweep Development Corporatlon

Kavaratti — 682 555,
5. Village (Dweep) PanchaYa;h -

Agatti Island represented by its -

Executive Officer - 682:553 . Respondents
(By Advocate: Mr.S.Radhakfi‘é;h“n'én)»‘

8. 0A939/2013

1. Saﬁyullah K C.
Kuttiyachada. House
Kalpeni Island

2. Saifulla M.1 :
Melaillam House o
Kalpeni Island m m

: n

T2 Lo L)Y‘l -
3. Kunhikoya M.V :
Mathil Valiyammada House

Kalpeni Island

4. Kidave K.O |.§
Kakkachiyoda House '

Kalpeni House Applicants

(By Advocate: Mr.K.B..Ge‘mg«:elsihf)'f‘E
Versus

I. . The Administrator Fa
Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 555 -

2. Director of Panchayaths «
Department of Panchayaths -
erem. Administration of the Union T emtory of Lakshadweep
: Kavaratti Island - 682 555

RS}



The Technical Officer
Lakshadweep Building Deve]opment Board
Kalpeni Island - 682 553 -

Village (Dweep) Panchayath v
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S Radhakrishnan)

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth [sland

Abdul Latheef

Karakunnel House: .
Androth Island _
Mohammed Ubaidulla R
Chodath House
Androth Island

Mohammed Fa(thahulla :
Karachetta House z
Androth Island ;

i
(By Advocate: Mr.K.B. Gangesh)z

Versus

The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 '

Dlreetor of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep

Kavarattl leplesented by its Secretary - 682555

T heZTechmcal O[fﬂcer "
" Laksh dWeep Bunldmg Development Board
” Andloth I§land 682 554

S

P
L

e

/,
h

Respondents

Applicants



5.

19

Village (Dweep) Panchayath
*"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni :
Residing at. Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House ,
Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni.

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

2.

x

a,

Versus

Union of India represented by the Secretaryl

to Government of India
Ministry of Home Affairs
New Delhi— 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti ~ 682 555

\\‘ s L
.. ‘Executive Engineer

R, Department of Electricity

“Kavdratti, Union Territory of Lakshadweep

Respondents

Applicants



4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep:
Kavaratti - 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of L.akshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath _

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0A 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
_....Agricultural Department, Kalpeni
oK Uhnipavavaliyammava House
o Ralpeni, sland
. ,‘L'J‘hfi_pri""lfé'rritory of Lakshadweep




121

IFareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricuitural Department, Kalpeni
Pentamveli House

Kalpem [sland

Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath '

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti - 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C.P. Showkalhah

S/o. Mohammed Koya

Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

The Umon of India

".‘.;:Represenlcd by the Secxetary to

Govemmem of India,

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been workihg on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issué,-o,lf-»a_ direction 1o the respondents to regularize their services. In the case of'a
few i)_'t\wéx"s,\'\v\W() have be&n rewrenched on completion of the period of engagement,

the prayer is for issueﬁx dircction to re-engage them. '
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3. The short questi'ori that arises for consideration in all these Original
Applications is whether the" applicants are entitled to get their services

regularized.

4. It has been noticed already that. in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgmeht rendered by a
Division Bench of the Kerala High C(')urt‘ in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. 1t is further contended by the
learned counsel for the Admin_istration in these e'ases that going by -the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage baeis
for 89 days, though, of course, mahy of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

.—=gontention:-

[ AN
BRI

_S:e_‘cgjetary, State of Karnataka & Others Vs. Umadevi and Others - y
T (2006) 4 SCC .

S

Y

Sicté of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



W-lk

3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC' 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchavyath Cases
OA 212, 266, 268,299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3'cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more. .

8. - It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was

act undergone However, in those cases also, no material has been

e p’\aced before us in %upport of the above contention. Similarly it is not in

dlspute thal such engagements were not made against sanctioned posts. In

) .shprt, L.ms «p;.*occss of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual embloyees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgmént on the subject of

“irregular” or "‘illegal’; appointments in public employment. The five judge
Bench had dealt with issues r‘elating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public emplolyment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
“of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to

distinguished from illegal appointments of duly qualified persons ‘against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

.....

_.question of regularization of the services of such irregularly appointed
: "‘f‘ee,s be considered on merit in the light of the pxmuplcs settled by
; ) the Apex Coun in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
{ “‘ A R NNanjundappa ~(1972) 1 SCC 409 & B N.Nagarajan — (1979) 4 SCC

yne time measure.

compete for employment. While dealing with irregular appointments as



10. A three jﬁdge B‘ench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

Il.  In Harminder Kaur - (2010) 1 SCC (L&S) 202, the Apex Court had

"~ held thus:-

" Long service by itself may not be a-ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In thé offer of
appointment itself it was made clear that the appointees wou‘ld‘ not have
any claim for ad hoe/regulax appointments available in the Inqutute and
that the comxactual appointment could be made only against sanctloned
post. The Apex Court while concurring with the view taken by the High
Court h:e'li'd that initial appointments of the appellants were made in gross
violation_f of the provisions contained in the relevant Act and also the

doctrine of equality enshrined under Articles 14 & 16. However, taking

_note of the admitted position that 800 posts of teachers were lying vacant,

o,
N

the \.}_;,;_p'e'-i‘t»-\'Court expressed the hope that the plight of the appellants would

"taken into account by the administration and consider the

desuabl 1ty ofrelaxmg the age-limit provided in the Rules.
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“If the appomtment ztself is in znﬁactzon of the rules or zf zt is in
violation of the provisions “of the Constitution, illegality cannot be
regularized. Ratification or regularization is posszble of an act which
is within the power and province of the authority, but. there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Abex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that thé authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of manﬂl of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to régulafize the
services of those irregulaljly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. - - Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedl.y been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but

=Sl 1t appear% that many of them have been allowed to continue. Many of
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any data as regards the actual requirement of employees in  various
departme',ntsé under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the qﬁestion Is
why large number of employees working on certain posts for years together
without any prospect of being regularized ‘or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for yeérs together will show that such pbsts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it m'ay be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applica-'ntvs}y‘f%k;ave been engaged by Village (Dweep) Panchayats or District
Panchaya%t,' the main contention raised by the learned counsel for the
Administration is that this Tribunal Has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of thé Kerala

- High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
- .vwa’_pph_rpachei(j_this ':Tribt_;nal, aggrieved by the failure of the Union of India

:éi}f(shadweeﬁ) Administration in granting them temporary status
under theScheme for Témporary Status & Regularization'introduced by
the Upsi'{fm_“of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It
appea'rs'\hth‘?t the upkeep, maintenance and distribution of the drinking water
i

|



to the 'lo_;c‘al residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was providéd to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
.Sectio'n 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers workiog with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had a}oproached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the :Panchayat from the fund availéble‘with it.
After cormdermg the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a)  The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual

. Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary Status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue’of these orders and until the Lakshadweep
Administration prescribes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of _
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
. be retrenched on the face of avaz/abllzty of work or for makmg way




Tribunal in Original Applications}}lb.1,297“&51]2‘18 of 1998 had rejected an
identical relief claimed by some other casual labourers, holding thus:-

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respéctive Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show thal they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration...............

In the case on hand the appl:cants were nol employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment .
programme as a poverty alleviation measure under the DRDA or
‘they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons......... e

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matier of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate.

21, The above decxslon was conﬂrmed by a Division Bench of the High

o ""’C‘ourt .in O.P.No. 28\776/2001 Still later, OA No0.1008/1997 and- OA

%_571/1998 were ?lso dismissed by a common order followmg the

f0131on mentloned supra. This order was also conﬂrmed by the High

céurt in o P No,351 ’64/2001
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22, After referring to the above orQers, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayar. It was further observed that the question of
absorption was a matter which the Panchayat has to vconsider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to Lakshadweep Administration to adopt the
Department of Personnel & Trammg Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the - Lakshadweep Administration frames
Scheme, - is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumsiances, the
order passed by the Tribunal in.OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are rep-reserrted by their Chairpersons and not by the E>xecutive

- Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.

'“gygxgions of power have changed after the last ‘Panchayat elections. Some -
5

: «.‘vf these Panchayats More importantly, fresh engagements are

on  political  basis and some of  the
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25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terri.tory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argumentAthat the Panchayats are vested with the right
and authority to "hire‘and fire" employees. However, it is conceded that

the Village (Dweep) Panchayats ha_\}e no power to regularize the services |
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration -himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the. Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, cc_)'f_iten_ds that once the Administration sanctions ‘Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance,  water supply,  drainage, local
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'developmem works, primary education, health and sanitary scheme etc.

For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb-casual
workers, especially after-the introduction of the Lakshadweep Parichayats
Regulations, 1994. The learned counsel has invited our atter;tion to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learncd counsel as well, since i.t has already been noticed that
going by the decision in Naderkoya (Supra), this ‘Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Pénch_aya_ts.

28. Sfi N.Uhnikrishnan who appears for the appliéaﬁts inFOA 394/2013
has raised a further cﬂontention_that the casual labourers who have been
working for more than 240 days in a calender year are entitléq for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel point's out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in

all these cases, whether in the category of Panchayat or non-Panchayat,

have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994

«.and many of them since 1997. Quite a few of them have been working for



30. When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the.
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial - break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

"r~-(c)  Those who have been engaged under one scheme or the

. other. (other than those who have been engaged under the Mahatma

: ':‘Gaﬂdhl national Rural Employment Guarantee Scheme (MGNREGS
for short) but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the' waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the

, Adm/n/strat/on and their decision communlcated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable- those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a not/ce of two
weeks before d/sengagement

13.  In respect of !(c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. - :

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on glven on the next date of
hearing.™ ' : :

Pursuant to the above order, the Panchayats/Departments have

issued certain circulars which are marked as Annexure A5 to A8 in OA

300/2013. Apparently, some attempt has been made to categorize the

labourers group- -wise as delineated in the above interim order. Thereafter

""‘several employees were sought to be disengaged. Understandably, all these

;. employees who faced the threat of drsengagement have approached this

Tr1buna1 ‘and those Original Applications are also included in this bunch of

- cases. 1t appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular ‘selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were reduired in various Departments or Works as otherwise many 'of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But, in our view, the Administration has to necessafily give adequate

consideration to those employees who have been working on casual basis

/': e for m‘ore than a decade or two. Slmllarly, the plight of those employees
ST
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are’being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriatc
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasomal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o'f the Administration. However, the Administration
shall address the issue relating to all these employees. who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while . making

regular recruitment.

35. Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of -with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is hcld that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extendcd till
April 4,2014. ! '
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